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Vi.

Vii.

AATAT o |G § TH ATAHAT T FIaraed! & dgd TedLrel ST= [ FLed A7 TG Fld
forw o sraee (AT F w0 H oft @) O g 21 sraes ArHa: # WR%H
%ﬁi@%maﬁﬂﬁﬁaﬁwwﬁ%

TR A ATE e gTT S [0 T TIHGSEAT |78 o AT 9Y Hag 297 % g o TJaT 981 &
At o U g aEqel & FEUT qred dF HISE(l, 9 7 I9E w7 Qg #3 q€r
TeATET 9o i TIT9T TS ST AT ST a7 53 ST il H1q &ATd AT e & o7 g3
g, Rrerier e & oo za FRawmastt & g 5 % ary afea =o sfafaay & o 9F +
ATHTT HaF ST I AT FId gU AT & TSI, FTETITO | TH119a fadia 30 foaaw, 2022
SATEE=AT F. 6/06/2022-SIS(TET3TT o ATEAH F SH FAAT ST a0 |

BIER]
= S % "o | = Fetfa st 1 saer g

STteraRTT F R9® 5 % 37 9 (5) F AqHE 0 FATF FI E FA @l FATe HIF 6 09 qqHT
AT ATGET 6 TTod 2l & A1 H 9T | Hag <9 % ga1are i Afegf=a |

STTEaRTT 7 Hag 37 § Hag aeqal 6 ATl & Hael § qTea el ST i [T FLd gu Ad %
TIST, STETLTI | TehTird faatd 30 fordaw, 2022 Fi stfere@=ar Sy i |

TR § ARG H Ha@ 297 % garard, a5 4 & A1d Scarahi AT [aiasi, ad § A1
AATTHT ST TATFATAT TAT o Zadg TR T A6EH N7 ST FAT TT I 6 ATHAT
fami 30 frde®,2022 Fit St it gp&sd e daeft stferg=er it v afa 9=t | Baag gt
& et =7 7 i T & ST A7 ITAed F 00 AT [Heifid o {ia7 & H{iaw fofea
& H O AT T AT FHII ol qATg af Te AT |

e F =9 Faemast & Fa9 6(3) F dqE™ 9°a # §aF <9 % gardrd & S A
IeaTEeh ! /AATaRT T TH S & AMIAIT TS T U T ITA FLTs |

AT | Ha5 397 & aE™ § Ig AT A BHhar @ or & g [y qug $imr F Ja
TYATAAT T IcAL &l o [T ST 397 F (A Tahi/ITATEHRT T TATE & | T AT TeATAAT T U TfeT
g T9T o ST IcaTa 1/ [AATaRT o AT 3T T o T AS(t 7 o |

TSR o =6 [MomTEe & | 6(4) F a9 S9.9. § Aefortad Jra scamaeni/Aarasnt
T =T T TeATae’ 9sil |

. TATAEATE AT FIAT I HES
i. S AT wrea g9 ot forfies

[N e N anN

ii. AT aTee] FEwa wIEaT 9 HOAT oI Hee]
iv. frfee I o ferfaes

V. faw giee wreaw FueT forfies

T T, F Fetorfag scaresi/Aatas 7 3av ar 8 s Fatas & yearadt &1 I@x
EASERERLES

. Tt o frew o Fuet forfaes

i. TS 2HTTor e 9 s forfies

ii. MU T 9 TAUAHT

iv. U (FITHRAT) Teaaerde 20 forfies

V. fSrfer et wrga weis st forfaes

vi fSrfer ueart e st forfaes

vii.  forfer ato =W @t frfaes

viii.  TT-TeUeEE sefRead SEeTHe FuHT forfies
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iX. e Feten TevaeHd o fiErE fofies
X. fSrfSrT At wrga Fu forfaes
xi. e =t g e ofes

xii.  faT greves weaw forfies wdreE

vii. TR 7 A 6(4) F AET, ARG § M oied AT ST /AT &l ST i J[&etd
Tl FeefT STEEAAT 3T TeATAAT T Teh Tl ST Al |

i. RraTe e uT. ferfaee

i. Fq i s

ii. TS FIATLIT

iv. I cqeTEed vT. ferfies
V. oz e

vi THA AT FradHed

vii. AT SEEIS

viii.  griesd e

iX. T HeH RO
X. forardt det um. ferfdes
Xi.  HAEY HUed AThed forfies

xi. — AETEr FEd
xiii.  #HATet 3w uT. e
xiv.  HgT TEAeEd

Xv. TS 9 U 9
Xvi. TR o e AT 2 Fue e
Xvii.  9TTg o= =T
xviii.  orifd ST
xix. =Y e 2= Fuet
XX.  dored STE U T g
xxi. & At e
xxii. Tt Ui v, forfies
xxiii.  SATAR FIY U TSI (ofAeE
iX. AT # AeAfed i/ Taeredre F < QAT g oY Sarasi/ SIreadrst il Jearae’ &
ERAEESERERIE S

i. T 3T, AT
i AT Ao

. dhT THFCTEoH

. [enN
V. (Al el oy

V. T ST
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Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

Vi 1 e T ut. forfes
vi. Meeq At

viii.  EHTE AaeE

iX. dqE TF 9 U §9
X. STATLH <FHITZeH
Xi. ST XA

xi. — #H fraden

xii.  HgT fRaTHe

Xiv.  HgT TEAeEd

Xv.  UoF

XVi. T THECTEH

Xvii. 3T AT T
xviii. e e uT. forfaee

Xix.  FglZFd

XX. A AT

xxi. = qATA SRR

XXii.  ATHATS T e uT. ferfies
xxiii. e aiet wa

xxiv. <Y UE AT T
c [anN o o
XXV.  Fell Ul H YTede i

fAfaee wTfeT 7 famis 30 fdaw, 2022 #it = #it ad Fi3d Gaeft Aieng=eT § fe=mrde
IcaTg T FAeaer gaaT & o 3eare [e=ror dear (ftee) &1 e

TS 7 Yearad T & dag § faag geaswrt ¥ feofimt aeta 1 3w 39+ aw
e v fa & an § sifaw waer o9 & fow fG\is 14 7997, 2022 &1 UF SoF i #i o
Tt Tawl, R wifgs gaars § 9o = wwqa e o, & sy Gy mr o &
TET9ATT TeadT Toqd F o o0 et Raas sl it T3 9917 & 3297 & e iy
TEIT T

AT qaaTe § Rdaag Tl g7 {0 0 qhf &Y 39 918 e 0 0 st 97 GEme
A o dTE, TR 7 faeiw 29 7w, 2022 Fr sifaw fefroa vzl st &)

ST 7 =4 Raas TRl g7 0 T Fq20e 97 3 Raag TeAHTl & Tearaet H7 STl
3T TET A & forw 27 fadaw, 2022 & F71 g9 foeqrw f&am |

STTErRTT o TEQTAT S[eahi & AT THTF I SAISH I F3d & fory fadis 14 f&Eaw, 2022 #r
T HATAT Aied =4 adg TR & UF A (gd TeATaqrae ! ("Sareay 7 Fgl 47 g) St
ST & | FT TeAahTel & YT GAAT 9% aAAT e & 3297 8 A= 6T 3T 2

TR F At Raeg Terd grr ohu T seerei &7 SR 978 3uerse F0aT | a9t
Raag Tl T UF gAT 1 S &7 e it J9q9rse 97 AuHre Fi T2 ofF, oraen |arr 399 7 a9y
T ST THT TG TR Al AT AT T SWAAT TS SHA e T AL T 73T 4T |

TTHTT S F IReT F ST arafer (Aerams) 1 arder, 2021 & 31 w7+, 2022 ( 12978) £ 1 afy
fresroor €Y srafyr & 1 ¥, 2018 & 31 Wr=,2019 , 1 o7¥«r, 2019 & 31 7T+, 2020, 1 w7,
2020 & 31 W, 2021 3T ST ¥ sr=fer amfier 2 |
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XVii.

XViii.

XiX.

XX.

XXi.

XXii.

XXiii.

XXiV.

XXV.

XXVi.

XXVii.

T.1

ST= #T sty F orw U e §9 aut & O 99ed ar S siwe arforegs® gaar ug
il AT (FISEEueus) 3T il Tt & JTed 30 0 9 | STy F qed §
Hag Tl o AATAr fT AT ¥ gor it TET FA F o S S =Y g U uw F siwEt 1w
feream R 81

TS ST 1T T T TS FAA1/AERS T TATIT AF9TF THT TE ST aF 7 78 g 3w =7
STr= gt % SReT | 39 9¥ o= R 8 1 wfer 7 aieg S & et #§ Wifaw
o ot T g | ST F S goamae F 9Teaw ¥ "eg 997 % Ied< o el [HaAvdsl &
ATRET HT S T AT g |

= awTaelt % fAem 6(6) & FaETe, WY 7 =9 fRdag versrd & o= fa=m wifes =7 &
TEIT FA o0 grefee #1e # 16 S, 2023 T AT AH qAa1s § 799 T2 a7 | 39
TeAHRT, regi HITEs® qaars | o9 A= Teqa 0 o, & sare T @ o1 % T Jifes &9
o =g T U =T & orferd g a7 39+ a18 Yof@? aqad, T1e s gl, T&qa &7 | 39
TAFRT A AT [Baag TARRT & AT AT SO AT w1 qIAT 63T 3T I 0T e
Tl TEIA HLA Al qATE &T T 27 |

R Tt g 3w U e, St Y s % g Al Raeg aasr g Ru
ToRT ST ITAST F(s TS GAAT KT 9T IH HHT a6 T @ 5| dr a6 39+ forg areg
HIS[@ 9T 3T adqT ST+ % forg v &@9ra /T 147, =9 sifaw sti=r afiormst & =9 srieer ger
S U I9TET w9 F o= T

TSR o ST %0 ToRAT 6 R 3 [Rdds Tershl G130 &t 5 g1, ST 7 SATa St TR
T SATLTE AT §, 0l TEhaT & Fael § TAT HHT % I AT Fqse AT T T 7T T2
T T ATeaa® G T&d (U T A /FEqTasil T T 4T |

= RaaE TR T MO e 9% &F T GAAT 6 ST AT 6 19 01 TaTId & qae
H #FT T2 off | "qee B 9, ATAFHET F &l Fgl AT 9T gl AAA1FdT % 39 I[al Tl T
AT § 3T 38 W & GAAT & IO TAT 77 Baag TAHR &l Tohed 7 &l T8 a1 AT
TS § | TRl Fal W1 THa o, MO ST 9T FAAT & ATl TARIL I T [ ST T T8 q T
FT T FAAT FT TAT ST IS ITAH FLT /T 79T T3 137 7 |

ST % AFTF LT aTAT T Tehe 1620l Taaor, S sifaw fAswet &7 sweme a7, 21 fAde< 2023
T Togd qTEAT I ST FRAT T AT 3T T=ga ariedl & 39 9 feoquft 2 % forw 26 frdaw
2023 T &1 FHT =T T3T oM =9 SATaH @i ATg==T |, Togh Tiedl § T Theiwor foawo
o feoaforrt 9, e ST T fF=me T = )

STeT Fal AT el RAaE TeThT § AT ST ! ThAT o S STA9TF TAAT o F SHIT AT 8
AAT AT THX & I Al FAAT & ATAT TH A § HHT g8 aF ATdT TgATS &, TARET
U TAHTL T AAEANT TR F T § {ET g AT ITAH 2T F AT IT FAHTT Afad =
oo & AT

At TR Frwd (R T U &7 797 8) &7 Feieor 53 ST g0 T&d &l T8 =T &
Y § T AT T F TR T T2 TG MGl (STUudT) 3 30 Faamast & daqadg-11 &
ATEN IRT § G Q31 & (70 IATE ! AN AT IM=d ATHT & ML G 39 2T 6l S
T o Torw T T 8 136 37T OTee /T | FHa qTeqeret o e SART 6T et THTed FHee

& forg warteq g |

= Sifaw o= qfRomet § 0 Rt RRaes Teee gIRT MO e 9% e 6 T gEAT $i
= FRIATEe % Sfaid STrerahT<y T Jt | T =T T F97aT 3 |

g 5= o forw arfersr g ot 72 AT a7 1 sm.sT. = 75.37 ®9U 2 |

e K R A | R W

= fRdag Terdrl g g T sy

a7 FRqag qerwret F =i Soare siie a0 aeq F & F "ae # e e G g
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Tg AALTF gl g [ T TIT UL ITIRd IcqTg foesed aar gl e grfed ScaTs &l |
TTE aTfed 3T SlIY =¥ SN FET IAUTEA (T ST g IATE foeqed U 514 Agl A 2l
AT U THY % G597 STAT THT 31 ad Svg ST o Q9L § ATHA FHAT ST TFdT 5 | A
e RRFeET g’ orex A UF ALY F THIE TRATT FIAT gl Tg ITATIOF orsa
“HHTT FT T q5l ¢ ToreeT AT “faega gt 2 |

FAHT TUEATS TTAT THUHATS AT FT ST Fd gU WA hiseg & a1 siae &y
5T 3w F Few #1 FEit #71 F ow fuaets i vauaers [t g #
TIEAH & IeTa BT T froaTs 1 ST e F |

froaars 3 THUHETs SRR a1 Y Fd TR U g e ° 8 | tHuHErs uh
3= FIHT ATAT IITE 72l ¢ |

fgtor s i sk i srenfehr o e R 3, soome B 10 I sraeT saeTE
TrOTaTsti ® U S g 3T IHHT STANT U gEL & €79 2 Fha1 ST aFhar 3 |

FUFars F U FEd SHI6 & A= UL FIed SHA8 H THUHATS il {dehl 7 [ieh
gl

STr= & Srater Siiv 2022-23 § ¥ W12 SHIH & T SAATT ATGEF & T AL IcATaA
& XA TEAT H ATTF g | T TR H, AGSH F7 Tg e o THUEATS Sl el aT BEA
e & it Tt g T strara 981 Rt STaT 8, w8t Aai 2 |

TTfersRTY § fadis 29 7eaw, 2022 #i Fu sferg=aT F AreAw ¥ fEh ¥ v #
THUHATE YTNRrERT % ATeqw | Icq1ad [0 0 d0%ars &0 onfee &Far 8 1 =3
StereEaT F Tt & T &Y TEuA g fa & a | sifaw [ fear 8 7 a8 sti= i
I Fareft STTERAT T SATEHH FaAT & |

ST o GAaTs & 0T Tgal a1 Ig d (&dT g T 377 T & I &l A== 3=
& IMAL H AT AT ST AT | Q AN & T 7 q9T AT T L[ F id 90 g
AT T SN F T F90T % o0 RFIE U2 FS A1 TEqq Aal a1 g o g«
ST TRt AT AEw e 71 g |

Hfoh FIATHIAIH S THaT 9 3¢ATE 7 ql A1 &l AATT FohT ST 8 A Tar A §
THHT ICATE ThAT STTAT & | T T STATGT T QTTHS e F FAdT ST 9% IO &9 & FHle
THATT Tl T9T |

e T Sl FITHIEAT T i TRATT ST & &3 steamr 54 § o @ g, 78
ZOTTaT & T3 I STeT-31eT 3eaTe g

ST Hl AFLT T AT AFLTH T HLAT AT T 1o FIATHFIT LA, THa AT AT
ferraer 7 arforSE® 9 7 T F1A7HE 9 7 @Aemg F w0 97 53097 B S g

g

AT I A T & 9 % AL H Ig T@AT ATGT F (1o AEaH o 67 IcqTE HT IcaTEA
GERERIER

ITFARTEY T 28 AL § off Tqv2 et FA120 & F F 120 /2 9% 100 vfderd &+

FefETT G, FoaT T2 oY g 120/1/2 9% 100 TTaerd &= FHefaTad am F=a1
9o T ST o ST F ATEL TET AT Z |

TR 1 7g ff e AT =130 & 60 = & F7 @1 fAewm fhearde a1+ &1 5=
& TAL Y AEL @TIATE |

Fod AT & T H F09 6 To7T FT FAE & ToT H ITAR Fd g0 FAmq o 1m
T i® ScaTe #r argx AT ST AR it SHeT SHET ST e d gy el

[ERIE IR A

T AN T AT FhT 0 1+ it FEAar & =T qgl § OrEs Faeasd I it
FaTal gl gl
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T, T ST ATATHRT T AT ATTTA SATHTL F I T AT FHear gl Hef=T AT Frane
T o HAEd®T Al & ICATET il ANTd | g Frat gl

T, AULATHT o AHET § AT 6 HACART ICITET H dgd A8 i gl & | 38 HE0 4,
TATFAT =Tt IeaTe T AT AT IHE 9 2 |

. fifeae e wreax fHee Fiared grr At BT @& FiEmsrT an uF S1ed ©H
g ST 29 3T &1 STTNT FA o7 FATE TgaT g | TH o St q9T 9 FHI 7 et
T U AT ®9T § FTET TET AT ATRT |

. T AAAT g T FHTITHT &R, FHTT qL 9T Fefarhrd qefid 9% 392 & S &
@ UF T AMTa 9 ST [36AT SITAT 8 AT T8 T d8t TaT A5l § | I8 "STIRT
e o forT e vgar g S FF 7g arfe u et R ST 3 et o

T. T 120 /2 AT g% 120 /2 9% 100 Tiaerd == Fef@eT anT F=47 99 4
ST & 9Tg< gl ohaT 3T T |

. e g Icarad T T IqTE UEAiE UAT S 7T 9¥ qEl A qhAT § Siel
feqfer 900-1 20074 st fHee % Tg=dl & |

. ATEH FIT AT T T FHIA A9 & AT T AT 00 TT FHI AT AT § T
TR 6 & | THD AATAT, T SART FIT AN TR T T AT THIT ATH 5 TGl @ AT
I HEH Tl FATS %l TTHAT F AT T84T & |

. S SN AT % 1T HTOES] AT gAY, T, SR, sifaw garg, fied &g,

IeuTe fAfHfese ST IusreFaT it 99 & 99 § fugars i Hiugars &t g8/Har & oy
TS A& ITAH F | T&TH Tl goll & |

o] ST T 3 1T e
T AN 7 A= | 3eTa 3T G/ a€q & &7 & gae § Aetertad sqareg Har g
. FAATT ST H =TT Ieamg 5403 F S avfidhd (A e A9 [haATHe AT/ E |

g, T AT e AT Tal S A g gael Afeg=ar § FEmrdia 3o F e '@
THUHATS ST 6 HTEAH § IATEA (ohU T I &I A7 6T 8§ | T8 Jmar, T ar
39T ST T & T ST T &1 AT et Fd # A== 3 i # e
TRaTIT T T Y |

. TH ITAE &l ITeq o & H Al AT ST 6T § S T (9 5H IcATE I =T 397 6 ATIT
H onfeer Al T STaT g | G =19 % IATEeT 6 ITH THUEATs NIRRT w STINT
T GU ATH T SCATEA FA % [0 S ATATREGT qgl &, THACT VAT A5l gl ST qohdT &
o =& et g § urfed T w17 € 37 T 21 39 e Ioame F I #§ arftee
T ST FRaT 2

. TH FTA § ATA9TRAT TH a1 0 g T dre ofF aeq S aeft ot § aramq oo 1w 3oame
T ATAT FHAET 2, T IcATT T SART FIT AT € 6 &7 § AT S 6 o7 T2t

R ST =TT | % = IR AT oy 0 fiuaers siv Sfiuears a9 1 997
FE T ICATEA FAT &, A THIT TE F T § el F77 IITE T AT FZA o (o0 Fils

Tt ST |

T, T STEAT-3T IATET TIHATAT T ITTRT TH IS o [ATHG9T F FLOT ITATC & o Hae
H AAT-AT 2 |

. ITATET TORAT & FI0T, TUaars aedis & Hoeaed Tauadrs Yl sl qoadr o
FHAL Lo [FLq¥aT F FT ATH T IcATe grdT gl

. TUHars § THUHATS i AT H A8 ITTE =207 T g 2 |

. THUEATS AT el i TT&T Sl 8T A7qT i Aferw o9 Hiqar Y& HLar g s
RUHATS AT ITe AL FT TRAT S |
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STRITRIERT # 3a¥ THUHars a9 & Agped T a9ar siv agaw o a9ar v Haa
ST FX H FeAH FA7q7 g ST TTuHars a1 o HISE T @ |

THUHATE AT ATETHFT TG 21T & 3% Tg AT-eT 3ifaq STARIT % forg grar g |

RuaaTs g IeqTfed AT T FThR WTAT | IcqTad RAT STaT € Safh UHuars g
AT I TF THE H0T E |

AieaSiredt ST & T@ ST | VIEHRET § T8 9T § THUHATS STATRET w1 STTRT Fed
TU ITad AT 3T dUwaTs oY HoaaTs & g7 STTad [0 T0 I | 37T § |

FT-ITRT FAF AT FAFer sevT-senT Srenfiehal & fow B 1w 8 S aqqe ST ®
SINTTEITRIAT o Hged il F9TAT 8| TAT-3TT STATHIRAT % w107 STqT I § F{a< grar g
AT THUHATE €9 H qUeATHa At e 3 % o a8t Fer g

THUATE I &1 q&d &Y F STAR qU¥ ®Ed a7 aquantt & o gar g =t
FUFaTs I T T €9 7 370 g1 2w ooff § frar smar 8

T N ZIT 94T AT S A9 F srara @ frogers 9 greds &9 6 50
T & ofas i 150 SRR aF F I A grar g |

Raag Tea fUHaTs S Huaars ScaTe § SRRl &1 =T AT a7 | gTaiish Segid
72 % 2o & & fromars i vauaears g F S w6 dar TS g mese s g
arremaTeft 2 |

TR & o9 T aefiweor § frogars siv Huaars i1 o1 T €9 § 7497 ¢
T T THIL TH IaTE | GTATRIEET F FTE0T § IeqTe § A< T FHIHRTL FLAT S9TAT TIT
gl

AAT-AT STATRTT % TTEAH & IcaTa [T T T+ ot o] Tkl § siramat &1 e
HA-TAT Teod I AT gl TUHATE I 6 ATl w1 90 Fraerd 7 arferh 50 I &
AT & e 150 SAIT T & T H 8 | F IART T THUHATS AT T T fahT et
AT Tgq AATE |

FTAT 20 TiAerd THUHATS AT [Seeh! fashl T SSANT g7 & 15 g 50 =+ & 150
SRIT TF % T § A7aT § STgr TUwATS AT it srtershier Tkl it STt g1 T8 7] SN
FRT = T FUHETS i TqUaars § iq< 90ar gl

AT SAIT-STRT TRRIHAT & ATETH & IATT ol T2 €] AT 6 FAT-SAT &A1 0l
AT T T FHAT 3 |

fruFars i Hogars Y=t § 50 A ' #9 % aArdl § giE ge g oAt
THUEATE TR 7 w1 fAeare sranfaa wgar 8 1 78 frogers/ fioaars o i
THUHATS AT & S TAeTdT i FHT T IATAT 8 | T ST FT HIAFSATET FTUHars/
HUgaTs SRR 3T 7 o Tauaars St § Sandl & g TAT=d grar g S ar
IeqTal = ST it THEAT i wiaeret # a7 Fir g9qtar 2 |

T I F=EmRTee 3aTe & 96 a5 & €9 § TqUHars a7 #7d 8, a9 TT-
AT TTATHIRT o HTETH | ITATET [T T T TR & AUFRATS § AT T Hged ol 1T
o 39 71T T SIET S0 F&AT A [Heriwor § 38 onfier B S 17 Tt w7  ffiaw
REUERL

RaaE T 7 I8 gl & T vauEars a¥ft i Senied) w1 ST FTd g 3caTed
o o Sfrowars F forg ST ST e Y /isestT F Fwreor i sore F a9 §
A e Tur IR ScaTes IAH ¥ el A § | TR SToT-3Te T I8 a2 o o7
FT SRR & ATeqT | IcqTad FohU T IeqTE STET-3T61T aTTTe ITod e 8, 3T
T T FAM-3T ATRIHRAT F ATeqH | IcqTed [0 0 JET F (W o Sy
FTIART FT TG FAT § | T € F, ITAEAT A9 6 O § Fq< 979 8 e
FACAET FTATRIAT T LT FTT-T FIHAT T AT FIAT T=2AqT 8 |
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fAFfa®l a1 sFraTaEl & AT 517 & FTIAT T @I ITF AATTF GId &, a 0F FHT § T8
FEIT” 97 FT 7% 1T FCqTaH] & T4 7 TITT ST TFATE |

g ATad THITHULT A% 79 T FTa< el oiF a7 forffee qur 7. afem sseis forfwes
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e I & 917 § qRade % F10 A7 &7 @l g |

T, AT T U 3T Y T S SERT §RT AT (o0 T 3cqTE At FrAd i qoar &
SATer g ST TH LT & ST ol HIAd HT SAATH 0l HIAAT T GTHH/ AR T
el 92 qHhaT |

o, Tfe frogars, fruaars i taugars S=nesa & w1 Aeqre & e = oo a9
T FATUAT T A ST THET T ° Tgd o &7 F 29T FL D 2 |

. 9§ Hag FEqel @ 74 @ud H Frde e g F it R &7 o7 9eg | A FHaw
STT ¥gT ¢ ST 3+ 3971 &l 3T Haia T ST ¥Er g |

R I ERT 6T 1 sy

T SN A & S FILOTHE G o JTL H A Teriad e o g

F. a9 F AETAr F 07 ST qT9er 91 €9 § gl 97T ¢ |

q. dqAaF o FATILTF FATT AT g | TR, Aree® F WIAT § AT FT 14T qgl AT g,
AT HATT qTed & g TATAT T F9qTAT &

. ATl & AR S FT, T IAN AT ANTAT T AT 6l 39T Fd gu faaeft
ATFA Tl T TR o AT TL A HLTT FLar g |

T, T ATITAT o HTLOT T JANT T BT | FldT gl Tl g |9 SAN AR § g F:A 6
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FEGS % 3G FCUIRF] TT U SIATAI & TRUTHT TH1T AlRT T+l G7d FF %1 717 § T@T g7
.U FTCHT T ST ATHA g SEH J] ST HI g AATd &1 Iq7 9 dahdl gl fwrAar a<
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88.

89.

90.

91.

92.

93.

aTfed SATat o T9TE 9 A= R g9 39 a1 % A= Fw5Ar sraeass g O ar urfeq samat
BT AT | T a&q &l HHd ol a1 § TATIF AT Feldl gs & ATaT F47T UH AITdl 6
T F FrHdl § qerT sreatesw frae g & o7 g § g aret 39 gig § wFEe o g, U
AFTAT IATH TqL T g TSl Id § =¥ AN 92 qrfed AAmat & T A = F %
o0 ITUTEA, A9 aT TN, Taht 6T /1T, o=, aravear, FHae @ ageEt, 9red fi 9w ua
AT ATt S 32T A7 Fafa 7 warfad e a1 Fant 97 39 FawmEdt & aqag-1l F aqan
o T T g

STTEaRTT 7 37 Raas Tl Sl Je] 32 g1 (6w 10 fGfse sqere i 9% eam = 8 8w
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THH T T AT afa feewr aweqa § faes vewnd g o o Gt st o e
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= T % gag § O weg ser # off S A srafer § wifae atd srsa & wer afy g o eww
THTE I ZETAT ST ATRY | B SANT 7 Tg e (AT g 92020 - 21H = 32T T §47 1
e, 2020 7 9 S, 2020 TF T AT T THA IH AATH F T Fle IcATET gl AT | THH
SAATAT, TH AT % T T [elehl dT agd &7 ofF | g, = f Tafd o I, T AN
T HAT FA LT AT 3T F8 Tl gall T | T7 F0 & 1= 6l ety  forg qar & 1w semas i
AT § UHT TS THTITSIT Al o037 47 & |

Tg T [T AT & o STferart 9 el 2 99 Tgel Jg 91T o7 & g2 afd = ST g 6 o
FHAT FAEdTE & 0T ¢ | ITAFHET qle F2d 2 T =T TN g7 &Har faeare 2019-20 7 f&aw
AT AT 3T &7 TG FT THT AT THT § TAT T IAN 6 TATAT BT g7 A0 3 | a9 2019-20 37
AT A9 g S TH FHILO § TH AT il AT § = SART & Hrd Foqrad § FwEe gaar §
faeaTe & T AEl a1 qed ! AT | T2 T2 T T qEery, T AT S AT [ ATH H ZAAT At
o frae o g, a8 zuiar g & 4T scafas g storar awar fGear & wror ge et o
AT & FIEU Al gl Gl g | TR 7 g oY wdiT @= #it ygiaai & = & g 3T 78
araT 2 T 39 ameda § 29 iy § firae g @ satE # qd a9 # agd Af9F g2 % e
S

Tg T foom AT § T T SR &1 A9 F ITahl & IcAET 6l ARG Al JAqT | 3oaa
fAeaTa AW % Fwer Afd Gt | TR Aie Fd 8 o6 F0T 6 STl & 91 AT Tol ol
STT |EAT g FFIF o T ATSATT ST o Said H14 HT Tg & | gTeAieh I1a =6 T 9 fa=m
T 7T STTaT 8 99 =8 9T ST AT euterd g a3 o ® uate Ay i #w |
TETH Aol AT | T SN 0l ATAIGAT | el 9 hl SAater § aga Atersh [arde e g | & o
A F T AT W FEe qad § F9q IsHa< HIdl F BT A1 2l gt AT | T/ FwROT A
TH Al HATHT ST T & T3 = SN 7 oY Aigd & 7 357 ARG % F07 AT 3378 2

Raes vasl 7 78 aF o 8 & = s % Saared s o # gfy g2 & =it ag
ITATFATSA T ATEAT TAT ATHTT FITE F IcATal FT Ueh AT GG 6 [oIT STeq FIAT g | ITIARTEr
e F2d g T lRdag Tl 7 =9 ST G &R0 70 U STderei &7 Fls q1e J&qd qal a1
g1 TH L0 | TH Teh I THIRIC Agl HAT ST TRdT g1 THE ATdT, Tg of (g g1 har v g &
TR T & JYE ST FT TS0 THT AT il Tl 3 & T8 TATHT % FHI0T [/ AT |
ATAT TR § T8 Folea =g &afd # FHT HT A0 ofF |

Frfdes RdE #§ U 0 aerdqeai & 999 |, TeaRT 9e 7d 8 % arfvs R &1 frowars
RS & o= ITTal S uA & | UF AT g | THE AATar JE9H H qY F gy H {u aw
TS FFaed 2020-21 T TH F1AeS-19 % FTIO g1 g2 =, FT TAAT § eI & "t g | T A¥
Tre a1 StTaT g & artis R § tauedars @ gated I2+ i g oY Jr=eweal § @9 18
T T g vauEars ® o yedw # fiwmEe 981 o g | ArtEerwar 4 9% e B oag 9= &
fuFaTS ST Hrogars & o yeoi= & fvrEe e sats vauaears & 7mad § fEe 981 o, 18
FTAT g T 929e § Rirae =9 & g7 9Ted 6T ST % 07 g3 ¢ | TITEERT 91e Fi3d & {6 &fd
T Fae A= ScaTe it g & 3@r ST srutera g | Bl oft Rafa ®, wfererr 7 399 U
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AT 9T SAfaw st afom R g

.3.1. T SEINT UK UTTed ATl 1 ATATHS THTE
. HIT/ETSE @I FT ATHAT
94. STTEERTT o AT ST 6 3297 | AT § IIE il AR/ETSE I 2 ATATT SCTEH] 0l F4]
faefY sie aefY =t & st AT % w7 § e e g
AT/ TS 2018-19 | 2019-20 | 2020-21 | disirams
W RO BCEDS Mz *kk >k >k >k
EEID] TAas 100 91 59 103
AT E_Ctl_l'ir‘_’ﬁ ;ﬁ- ﬁ;ﬁ- Iﬁ'_a"_ *okk *kk *kk *kk
EEIR] G IEE- 100 98 80 21
EIREEIRIG H1.z. 16,158 25,674 25,255 | 45,677
EEIR] G ICE- 100 159 156 283
=T Z9TT FF AT Hrz 538 629 474 411
EEIR] G ICE- 100 117 88 76
et T /I T Mz *kk *kk *kk .
EEIR] G ICE- 100 112 91 143
95.  Ig @y AT g fF S T sty § e soare F g wi # aga srfeew 3t g2 81 2019-20
H AT H g g2 AT FIfae & TgATd & F0T 2020-21 § 3¢ RRrae s | 767 § S+ 6hr
ety ¥ UF 9 e Il g3 |
g. G <9 o AT AT qTAT
96.  Tfed SrATAT Y WTAT F Harer § AT F Ag sruterd g &% T =7 927 9% f=w w2 % =y afea

AT & AT AT 0T T & @7 AT | ITATEA AT @I 6T AT § 9gd AT gfg g2 g | afd &
froeroor 3 39T F, IR 7 S S € o U uH ¥ U U s_eAaTe g et a7 A

T 3 | areaas feufa e g

[EEERI THS 2018-19 | 2019-20 | 2020-21 | tiswems
= IO F AT H.2. 16,158 25,674 25,255 45,677
EEIRS G ICE- 100 159 156 283
At #t qoaaT § @93 297 & A
T AT % 97% 98% 98% 99%
3T|_(_Cﬁ_5|' IaTeT % *okk *kk *kk *kk
EEIT] G ICE 100 162 256 336
EEIR] G CE- 100 142 172 197

97. Tg @1 AT T

F. Tag 290 T AT T qTAT H &7t it orafd & e Aas &9 7 36 = & srafer § e

TAAIEgE e |
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g, AT AT 37T G9q il TAAT H Haag 97 & ATT H &t it T Tafer ofiw = 6r
EEIP R P-4 E

¥.3.2 9Tfed STATAT T A deET I T
98. FHAT U ITET AATA F T F T § 37 =T F7 freervor frar ser srfeaa @ o §
T IcATET T T T AT § HIAT T AATAT 6 FIT HHT H Tgq ATeIF Feldl gs g dAqam
UH SATATAT o THATH % HIUT T THL T HHAT 9 FId TS ATAT g FATAT FAd § Jlag T A
FTAT g ST 37T T & HTAT TORAT § g2 Il | Hag <97 F qTied ATl & 10T I SRR
FAT I T9TF A AT FHT H FX, FHTZE Y frAq wgArwr, TfT w8l F gad J A
TS § | 39 [AeTTl & IZ9F F AT AN  ICATEA =l AR A< Tt Fra 6T ToT S <97 7
Hag gl F ATITAT 6T TgF HIHT T TS
. Fra | welr
99. % Tt "ear § fiHiua anfaer €, s wfasw F fiwg § wldt #7 fEfrua a f&eer 9w
fomme fram 21 wfererhy & fefiue 3 forg =g semr & fasfy fia & | sas defoa £
AT AT AT AAT T g | T S@T AT ¢ 6 AT H Feldl GReras (&, g /e, oar
e+ gferd) g | T WhIT Tg @7 AT § 3 Hag araat i 9g= Fima =] AR Ay fahy g &
w9 oY | Hag ATATAT 6 FTLOT ST ¥ STaTer § 7] ST T Frwai § werdt ar ar o |
UH.TH. RICiLG] EIDIC) ta.dl. | TAUEER 5T g
Hifew o | Tt | wAtET | sAfte %
1 PSY1200TUNDY 8,078 3,40,905 ol Fk *ak
2 PSY120DTUNDY 5,315 4,18,557 rx oxx ok
3 PSY0750TUNDY 1,119 4,71,053 xx ok ok
4 PSY1500TUNDY 1,047 3,60,246 ol Fk *ak
5 | PSY1160TUNDY 1,094 | 3,53,449
6 PSY1150TUNDY 856 3,77,171 ol ok *xk
7 | PSY0400TUNDY 634 | 7,55226
8 PSY0500TUNDY 469 6,54,822 ol Fk *ak
9 | PSY1000TUNDY 262 | 3,83,292
10 | PSY0600TUNDY 134 | 5,36,448
11 PSY1180TUNDY 179 3,42,518 o Fak i
12 PSY1120TUNDY 75 3,23,151 ex oxk *xk
13 | PSY3000TUNDY 20 | 3,10,614
14 | CSY120UTUNDY 9,055 | 3,51,683
15 CSYO060UTUNDY 5,168 5,43,598 Frk ol ok
16 | CSY058UTUNDY 4891 | 548177 |
17 | CSY050UTUNDY 3,247 | 6,73,868
18 | CSY075UTUNDY 1,964 | 4,65,692
19 | CSY112UTUNDY 664 | 347,625 |
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20 | CSY040UTUNDY 659 | 7,11,364
21 CSY100UTUNDY 217 4.57,508 ok ok rx
22 | CSY039UTUNDY 193 | 7,21,579
23 | CSY049UTUNDY 129 6,82.607 woxx - e
24 | CSY030UTUNDY 131 | 7.16.796
25 | CSY300UTUNDY 46 3.93.105
26 CSY086UTUNDY 22 4,16,406 ok o -~
27 | CSY070UTUNDY 11 453403
28 |39 45,677 | 4,50,363 | ***
g. FAT GTE AT AT
100. =H T FT AL F & I29T | T FT qTfeq Aramai  FHI07 T HIAdi 9L 479 I2T @l 8
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Tl AT Sterh TedT § THIUA % HIS[E 219 % HI0T ITFT Ael gl dFdl g | T THE Tg <@T
TAT g T3 = SATATAT 6 HILOT AT | A SR ol HIAd] H Feldl gl Lol AT 3 T8 FoaeasqT
Y] ST EIT A 9% IAT T HIAAT FIAT T27 2 | e A=Al § =q0 SART &l I H
ST AT TR | AR 2 |
.3.3 =T ST & AT ATIGE
102.  dTeq<ret MaATaet & Aqag-1l § I8 Sradr g & afq & i § 37 3arat & =2 Screhl 97

T ATATAT o TIOTTHT AT T TEACH ST ATIHA G| T IATET o6 ¥ SCATEhT I T ATITAT
& TROTTHT TATE % dae | Faamaet § 7g ot 3uae § & 7 ST 9% aTfed AATar & TA971a 6t
= | q9ed T oY wreahl o foehy, @7y, Scuted, arene B, Scareddr, Raer T s
AT AHTT ITART § ATEATA S Ua AT d [ae qi2d =\ IS it FAfq 9% T4 ST a1
Hehaahl;, T FIAAT, qTed JTSIT T /AT, 958 TaT8, ATagHt, TSN, Torgel, i, Iei Haer
SET T AHAT T AEaiae i FATET TS THATET FT T TF (HoTe] i a1
ZIITI S S=ANRT & fAeqTes &t 1= T8 ATl g 6 =] 2T &1 aeqias AT g gl T SR
q getera At afy e amest f Faforfeg =1 4 ==t fr 1 8
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103. WIS 7 RaaE TE&RT g7 [QU T T 3 AT 237 &l &9 § T@He aeqate aiih o
et Teeft greet fr = A g |

F. SHAT, IATEA, dHAT STANT A< o 9T FFata fosht

104.  eqfar T STATE o T TL] AN =l 79T, SCTEA, AT START, F AT a7 foeht o daer &

AT = ATferT § &1 T F -
[EEEu AL 2018-19 2019-20 2020-21 EIEIEI 1
AT I:ﬁ'.E". *kk *kk *kk *kk
EEIN] TAas 100 100 101 103
ITeT I:ﬁ'.E". *kk *kk *kk *kk
EELN G EE- 100 96 57 97
AT T{q’&ﬁ'ﬂ % *kk *kk *kk *kk
gaf GEICE 100 96 56 94
W -a—gﬁ- 'Fﬁ'._c". *kk *kk *kk *kk
EER G ICE- 100 91 59 103
ﬁ-zﬁ‘—d- %—9&- 'Fﬁ'._c". *kk *kk *kk *kk
ECIA] G IEE-A 100 88 53 73

105. Fg=@TIATE FF

. T N o ATETA 6 FILOT AT 7T H ATHAT fAeaqre B6am & | 9] I=RT 0t &Har
ITAATMAFAG |

g, ITEd § 2019-20 ¥ firae # fierae omg,2020 - 217 {7 stfaes fivrae o afe st
&t Aty § THH g g2 8 | A= At Tare H Icred # Riade #ifae-19 & Fror g2 of |
TH ICEA | g ST 0 AAT | g5 | rAiten, S 6t Fafdy 7§ [rae ewar § gfs %
FTas[@ 2019-20 H IcATE it AT § TT AT F7 g | AL JART AT ICATEA HT LT T
H ITATEA 6l AT H FH 2 |

. T JANRT % ATAT ITANT | &t T &t % I Rrae s g | STt o= it srafy &
RIeTae Fifae & F10r g off, = At safer § &77ar STANT e a9 &l o1 # &4 o |

. A R AT A T # 2020-21 7% fwree o afFe e aw R gfa g B
T. T 3T o fatat ®§ M g )
: T IR F T 7T & T 28 ATer G0 o STHT g1 | T & 3297 & =aia Fu g |
g, A HIeR R
106. AT ZE0  Hag § TAAT A=A AT T2 8
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W m % *hk *kk *kk ok
Tty THas 100 82 65 72
I W IqTEH % *hk *kk *kk *kk
Tty Tz 100 87 88 14
q97 9 ﬁ- lq-l—{—cﬁ—q— m % *hk *kk *kk *kk
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EEIN] THas 100 83 70 60
ﬁ;‘-ﬁw % *kk *kk *kk *kk
EEIN] TAas 100 142 172 197
AT é—_,e]- % *kk *kk *kk *kk
EEIN] TAas 100 104 97 53

107. =g 3@ 747 & T 995 smmat & s fe § afa it O sty F S i3 g § | @@ AR,

108.

T ST & A B8 § 2020-21 T Frae ars| T=fy, Si= i srater #§ o< e § Arger
AT AT T AT a7 o7sfy «ft 2019-20 3w 2020-2021 F¥ AT & FThHN 22 TH FH & |

I IATEF 6 AToITE (B8 | = i sty o it & fiwrae o 8 | Safs ook amoe @ ¥ afa

& sTater i AT § Rixrae o w&r off, Sti= &t srater § ag frae aga sfe of |
109. T IRT & AT [ZEH | THT ®T & & &l s7ater § asit & Farae o 2 |

T. ATAGAT

110. et T Aafe F IO =T IART o I ATAGAT a0l (2T A= qriersht § & T2 g -
EER THE | 2018-19 | 2019-20 | 2020-21 | isiewE
W Er‘l‘-aﬁ Iﬁ'_'{_ *kk *kk *kk *kk
EELN G ICE- 100 81 137 106
ﬁﬁ'ﬂ' %—d-‘l"—oﬁ :ﬁ'.a. *kk *kk *kk *kk
gaf LEIED- 100 170 132 75
3ﬁ_{:|_§'|' E-‘l'—cﬁ Iﬁ’.a. *kk *kk *kk *kk
gaf GCICE-A 100 121 135 92

111, I <@T 797 § T =] 3= it Sir|a wragst § Mirde ars g /i =9 SRR 6t g foehr §

T Es |

. ATTIEAT, Tha THTE AT Ao goir 9
112, &t =T Fafd F S T SART ATHIRAT, Toha THATT TAT [HATST G 9% 30T A= qriershr § <F

UES#
[EERI THE | 201819 | 201920 | 2020-21 | trawems
AT/ (1) I =T I,
SAfer ESIEE 100 80 15 10
AT/ Z 19 ok — e e
T g 100 73 9 10
Tehq ATH AT *kk *kk ok .
EEW CIEE 100 80 32 43
I CSIEES 100 63 13 8
ERUEER TR o % e vy s p—
kG g 100 67 13 .
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113. a7 T T E

i. e STater & I Je] AN o A IIHe ATT § ***% #hi Merae s g1 =9 S2ART 97
FH T & AATT AT Ageadq0l (bl TATE <@T 4T 2

ii. Staf AT srater % e 9 Ife a9 § sEmare ferae arg, 2020-21 37 2021-22 %
Tae Agaaqor o)

iii. eAf srarfer % e srerad At ATHIEAT § ATa fierEe g 2

iv. ST srafer & SATST 3% T & TgoT T ATH AT ST a9 o *** g T4 T TTahd *** a1

& BT AT 2| AT STATE o T SATST MY FT F Tge I e AT § HT ***% #iY
frae o gl

V. EY SN ZIET ASTq 7ha a1 § 2019-20 § Rivrae are i fhe 2020-21 # 37 fixrae
AT\ TH T3 2021-22 H =T fasht a2+ & Toha AT 97 2

Vi. B ST G Ao AT e Toha AT 797 i Hifeah o | qeam? ** qid Jifeh
T T IAT g1 T @1 AT & T ' S=RT GIT AT AT q[Ae TG AT H ***% #Hf
frerae e gl

vii. TSI O 9¥ e (SeerHTs) afd safer & g ***% | ***% T HTh w7 g T47 2l
ST AT T TS AT €9 | F9 A7)

T, TSI, ASTE a7 SeaTaahdr
114,  eafq T Fafe F IO =T IART AT TSN, TG TAT SCTEHAT A= qTTerT | &1 T2 § -

e ESIE 2018-19 | 2019-20 | 2020-21 | dYeiems

EELN G ICE- 100 115 79 123
EYSEIIES T - - ok -
EELN] g 100 99 93 91

g g SouTeFar &= /T *rk *hx Tk *hk
EEIA] GEIED- 100 96 57 97

gfa FH=T SaTEhaT .z /e b i b *k
EELR GICE- 100 % 50 100

115. =g 3@ AT g o
. ST BT Srarfer | el SRR g1 AT ol ST aredl Aoigd 1 | I g2 2
i, HOT &t Aty & S FHATRAT 1 §ed7 7 [erae g g1 7 ewarat | i * arasg 2
iii. 2020-21 T =¥ AN T IcATEHAT H W S g AThT TG q&el & q1 A ol A
TEEE R
iv. HE SN F Y& a1 g T o e =i Scare & weeds 97 9 997 2 & zato, g
afa & i 78t 2 2|
7. I
116. B SR § AEAT Hael AMGS! 59 A3 [dehl, ST, dadr SR Y ae @Fer §

TRTTHT Jlag T1 0 g | TeAiteh, FAd Gaeft ATIEe S T THhe ATAYEdT, T8 AT 3T 19
w90 H O fF oS & FAT TS IS I AT H TRRHF gy I |
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*.9. [EERU TATH 2019-20 2020-21 EIEIEEY
1 IcdTad ATE/ATE -4% -41% 70%
2 e fashy EIEEIE -9% -35% 75%
3 STHAT ST aArE/aTE -4% -42% 68%
4 EIS IS Erasll EIETEIES -18% -20% 10%
5 gt ZahTE aT9/(2T19) ATe/aATE -20% -81% -38%
6 drearEdt - X e aArE/aTE -37% -80% -34%
7 T6he ATH T A9 EIHELE -20% -60% 38%
8 AT EIFTEIEY -33% -78% -38%
g ol e e i auar
117, = SART TS T2 TIAT IS T2 Tgd FH TTAHA Sfoid 2 1@l g | T SAN F e ohar g
o 7T 37 amqfd # ST A1 g A & 17 4000 FIE I T FT (Aaer sufera g | gt i
% BT U1 IANT i TH TG T M9 Tl F Ueh 3T § AT TS A< 3T AT gl W@ g |
8 FHILUTCHE Hoel
118. = HIWATEeT % AqATE, TTEHRT F T Tdl & ArI-A7 Tg Juterq g o F qrfeq smamai &
AT § Tt = STq FTHI 00 ST FL S A SART A1 &1 Tgar1 @7 g F7ar Sah Fwro
HAd: &fq Tg=iil qiih 39 7 FH & 510 gs afd & o arfed smamar 1 S 7@t
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5.3
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
NOTIFICATION
FINAL FINDING
New Delhi, 29th September, 2023
Case No. Ol- (06/2022)

Subject: Anti-dumping investigation concerning imports of “Viscose Rayon Filament Yarn” originating in or

A

exported from China PR.

BACKGROUND OF THE CASE

F. No. 6/06/2022-DGTR.—Having regard to the Customs Tariff Act, 1975, as amended from time to

time (hereafter also referred to as “the Act”) and the Customs Tariff (Identification, Assessment and Collection of
Anti-Dumping Duty on Dumped Articles and Determination of Injury) Rules, 1995, as amended from time to time
(hereinafter referred to as “the Rules”) thereof.

1.

The Designated Authority (hereinafter referred to as the “Authority”) received an application (also referred to
as the “petition”) from Association of Man-Made Fiber Industry Limited (hereinafter referred to as “applicant
association”) and M/s Grasim Industries Limited (hereinafter referred to as “domestic industry” or “applicant”
or “petitioner”) requesting initiation of an anti-dumping investigation under the Act and the Rules on the
imports of “Viscose Rayon Filament Yarn” also known as VFY (hereinafter referred as the “subject goods” or
“product under consideration” or “PUC”), originating in or exported from China PR (hereinafter referred to as
the “subject country”). The applicant, namely M/s Grasim Industries Limited has provided the prescribed
information in the application.

The Authority, on the basis of prima-facie evidence submitted by the applicant, issued a public notice vide
Notification No. 6/06/2022-DGTR dated 30" September, 2022, published in the Gazette of India,
Extraordinary, initiating the subject investigation in accordance with the Section 9A of the Act read with Rule 5
of the Rules to determine the existence, degree and effect of the alleged dumping of the subject goods
originating in or exported from the subject country and to recommend the amount of anti-dumping duty, which
if levied, would be adequate to remove the alleged injury to the domestic injury.

PROCEDURE

The procedure described below has been followed with regard to the investigation:
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Vi.

Vii.

viii.

The Authority notified the Embassy of the subject country in India about the receipt of the present anti-
dumping application before proceeding to initiate the investigation in accordance with sub-rule (5) of
Rule 5.

The Authority issued a Notification dated 30" September 2022, published in the Gazette of India
Extraordinary, initiating the anti-dumping investigation concerning the imports of the subject goods from
the subject country.

The Authority sent a copy of the initiation notification dated 30" September 2022 to the Embassy of the
subject country in India, the known producers and exporters from the subject country, known importers
and users in India, and the other interested parties, as per the addresses made available by the applicant.
The interested parties were advised to provide relevant information in the form and manner prescribed
and make their submissions known in writing within the prescribed time-limit.

The Authority provided a copy of the non-confidential version of the application to the known
producers/exporters and to the Embassy of the subject country in India in accordance with Rule 6(3) of
the Rules.

The Embassy of the subject country in India was also requested to advise the exporters/producers from
its country to respond to the questionnaire within the prescribed time limit. A copy of the letter and
questionnaire was sent along with the names and addresses of the known producers/exporters from the
subject country.

The Authority sent exporter's questionnaire to the following known producers/ exporters in China PR in
accordance with Rule 6(4) of the Rules:

i. HMEI Thread Co. Ltd.

ii. Jilin Chemical Fibre Group Co. Ltd.

iii. Xinxiang Bailu Chemical Fibre Group Co. Ltd.
iv. Yibin Grace Co. Ltd.

V. Yibin Heist Fibre Co. Ltd

The following producers/exporters from China PR have responded and filed exporter’s questionnaire
response:

i. Baoding Hengjin Silk Thread Co. Ltd.
ii. Boading Hengjin Silk Thread Co. Ltd.
iii. Goaxian Changxin Thread LLC

iv. Grace (Hong Kong) International Trading Limited
V. Jilin Chemical Fibre Stock Co. Ltd.

Vi. Jilin Enka Viscose Co., Ltd.

Vii. Jilin Top Trading Co. Ltd.

viii. Pro-Mexx Industrial Development Co. Ltd.

iX. Sichuan Wellshow International Trade PTE Ltd.
X. Xingxiang Chemcial Fibre Co., Ltd.

Xi. Yibin Changxin Thread Co., Ltd.

Xii. Yibin Hiest Fibre Limited Corporation

The Authority forwarded a copy of the initiation notification and the questionnaire to the following
known importers/users in India in accordance with the Rule 6(4):

i. Agarwal Fabtex Pvt. Ltd.
ii. Amrit Rayon Ltd.

iii. AR Corporation
iv. Bell Textiles Pvt. Ltd.
V. Bittu Synthetics

Vi. Chunnilal Kundanmall
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iX.

Vii.

viii.

Xi.
Xii.
xiii.
Xiv.
XV.
XVi.
XVii.
Xviil.
XiX.
XX.
XXI,
XXii.

XXiil.

Doriwala Industries

Hardik Fashions

Krishan sale's Corporation

Liberty Trendz Pvt. Ltd.

Manohar Capital Markets Ltd.
Marwadi Brothers

Meenakshi Group Pvt. Ltd.

Meher International

Rajmal Son’s and Group
Ramchandra Art Silk Yarn Trading Co. Ltd.
Shah Trading Co.

Shanti Textiles

Shri Govindraj Trading Company
Tejoday Dyeing & Printing Works
The Matrix Enterprise

Urjaa Exim Pvt. Ltd.

Vyapar Com & Industries Ltd,

The following importers/users in India have responded and filed importers/users questionnaire response:

i
ii.
iii.
iv.
V.
vi.
vii.

viil.

Xi.
Xii.
xiii.
Xiv.
XV.
XVi.
XVii.
Xviii.
XiX.
XX.
XXi.
XXii,

xXiii.

A.R Corporation

Anand Apparels

Batsons Textiles

Chinco Textiles

Dharmik Textile

Eagle Silk Mills Pvt. Ltd.
Golden Synthetics
Hanuman Weavetech

| M Patel & Sons

Jalaram Textils

Jash Rayon

Maker Filaments

Meher Filament

Meher International

Palak Tex

Prakash Textiles

RR Tex

Reaghan Fashion Pvt. Ltd.
Ruhi Tex

Satyam Sizing

Shree Bhuvneshwari Textiles
Shyamlal Goyal Fabrics Pvt. Ltd.
Silk Poly Fab.
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X.

Xi.

Xil.

Xiii.

Xiv.

XV.

XVi.

XVil.

XViii.

XiX.

XX.

XXi.

XXil.

XXiil.

XXiV. Tailor & Tailor Fab
XXV, Urjaa Exim Pvt Ltd

The Authority specified proposed Product Control Number (PCN) for fair comparison of the PUC in the
initiation notification dated 30™ September 2022.

The Authority invited comments from the interested parties on the proposed PCN and thereafter held a
meeting on 14" November 2022 to finalise the PCN methodology. All the parties who presented their
views in the oral hearing were requested to file written submissions in order to enable the opposing
interested parties to file rejoinders thereafter.

After considering the arguments made by the interested parties in the oral hearing and the submissions
filed thereafter, the Authority notified final PCN methodology on 29" November 2022.

The Authority, upon request made by the interested parties, granted extension of time to the interested
parties up to 27" December 2022 to file their questionnaire response.

The Authority also issued an Economic Interest Questionnaire (hereafter referred to as “EIQ”) to the
interested parties including Ministry of textiles dated 14™ December, 2022 seeking inputs on the
economic impact of the proposed duties. The information received from all the parties has been
considered for the purpose of present determination.

The Authority made available the non-confidential version of the submissions made by the various
interested parties. A list of all the interested parties was uploaded on the DGTR website along with the
request therein to all of them to email the non-confidential version of their submissions to all the other
interested parties.

The period of investigation (POI) for the purpose of present investigation is 1% April 2021 to 31* March
2022 (12 months). The injury analysis period covers 1% April 2018 to 31* March 2019, 1% April 2019 to
31% March 2020, 1* April 2020 to 31* March 2021 and the period of investigation.

The transaction-wise import data for the period of investigation and the preceding three years was
procured from the Directorate General of Commercial Intelligence and Statistics (DGCI&S) and DG,
Systems. The Authority has relied upon data of DGCI&S for calculating the volume and value of
imports of the subject goods in India.

The information/data submitted by the domestic industry has been verified to the extent deemed
necessary and relied upon for the purpose of these findings. The Authority has also conducted physical
verification at the premises of the domestic industry. The Authority has also verified the data of the
responding exporters from the subject country through desk verification.

In accordance with Rule 6(6) of the Rules, the Authority provided an opportunity to the interested parties
to present their views orally in a public hearing held on 16™ June 2023 in hybrid mode. The parties
which presented their views in the oral hearing were requested to file written submissions of the views
expressed orally, followed by rejoinder submissions, if any. The parties shared their non-confidential
submissions with other interested parties and were advised to offer their rebuttals.

The submissions made by the interested parties, arguments raised, and information provided by the
various interested parties during the course of the investigation, to the extent the same are supported with
evidence and considered relevant to the present investigation, have been appropriately considered by the
Authority in this final finding.

The Authority, during the course of the investigation, satisfied itself as to the accuracy of the information
supplied by the interested parties, which forms the basis of this final finding, to the extent possible, and
verified the data/documents submitted by the applicant to the extent considered relevant.

Information provided by the interested parties on a confidential basis was examined with regard to the
sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted the confidentiality
claims wherever warranted and such information has been considered as confidential and not disclosed
to other interested parties. Wherever possible, parties providing information on a confidential basis were
directed to provide sufficient non-confidential version of the information filed on confidential basis.

A disclosure statement containing the essential facts of the investigation which have formed the basis of
the final findings was issued to the interested parties on 21% September 2023 and the interested parties
were allowed time up to 26™ September 2023 to comment on the same. The comments to disclosure
statement received from the interested parties have been considered, to the extent found relevant, in this
final finding notification.
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Wherever an interested party has refused access to or has otherwise not provided necessary information
during the course of the present investigation, or has significantly impeded the investigation, the
Authority has considered such parties as non-cooperative and recorded the present final finding on the
basis of the facts available.

The non-injurious price (hereinafter referred to as “NIP”) has been determined based on the cost of
production and reasonable profits for the subject goods in India, having regard to the information
furnished by the domestic industry and in accordance with Generally Accepted Accounting Principles
(GAAP) and Annexure 111 to the Rules to ascertain whether anti-dumping duty lower than the dumping
margin would be sufficient to remove injury to the domestic industry.

%% in this final finding represents information furnished by an interested party on a confidential basis
and so considered by the Authority under the Rules.

. The exchange rate adopted by the Authority for the subject investigation is 1 US$=Rs 75.37.

PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

Submission of the other interested parties

The

other interested parties have submitted as follows with regards to the scope of the product under

consideration and like article:

a.

It is not necessary that the domestically produced product is exactly the same as the dumped product.
Even if the dumped product and the product being produced by the domestic industry are not exactly the
same but ‘alike’ or similar to each other, they can be covered within the scope of an investigation. Black
Laws Dictionary defines the word ‘alike’ as similar to another. The term is not synonymous with
"identical," which means "exactly the same."

Weavers use VFY produced through PSY and SSY manufacturing process for manufacturing same type of
fabrics, without differentiating between fabrics manufactured using PSY or SSY yarn.

The prices of PSY and SSY technology yarn are almost in the same range. SSY is not a high price
product.

Irrespective of the manufacturing process & technology, the yarns produced are alike in their essential
characteristics and can be used interchangeably.

Imports of superfine denier of PSY are more than the SSY sales in superfine deniers.

In the period of investigation and 2022-23, the total imports of superfine deniers are more than double the
total domestic production of the applicant. Therefore, the contention of the applicant that SSY is sold in
the superfine deniers which are not imported is incorrect.

The Authority has included VFY produced through SSY technology in the scope of PUC through its
notification dated 29th November 2022. This notification finalized the scope of the PUC and PCN
methodology and supersedes the initiation notification.

The applicant has for the first time at the time of hearing contended that other types of rayon should be
included in the scope of the product under consideration. More than 9 months have passed since initiation
of the investigation and the domestic industry has not placed any evidence on record to show that
cuprammonium and bemberg yarn are viscose yarn.

Since cuprammonium and bemberg yarn products are neither imported from China nor produced in India,
inclusion of these products will have absolutely no bearing on the present investigation.

The definition of the viscose rayon and cuprammonium rayon as provided in Chapter 54 itself show that
these are different products.

The applicant must produce evidence that cuprammonium rayon, bemberg rayon and lyocell are
commercially and functionally interchangeable with Viscose.

Low glue dull yarn should be excluded from the scope of investigation as the applicant has not produced
this product.

The Authority should clarify whether 100% rayon embroidery thread raw white on cone 120D/2 and
100% rayon embroidery thread raw white on hank 120D/2 are excluded from the scope of the
investigation.

The Authority should clarify whether viscose filament yarn below 60 deniers is excluded from the scope
of the investigation.
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The product under consideration imported using bamboo pulp and cotton pulp as raw material should be
excluded as the same are not being produced by the applicant.

The fineness of the yarn supplied by the domestic industry is not consistent which leads to yarn wastage.

The domestic industry supplies cones of smaller and uneven sizes. Continuous stoppage of machines leads
to increase in cost of production of weavers.

Cones in smaller sizes leads to much higher production loss. Therefore, the users prefer to import the
product under consideration.

The embroidery thread exported by Yibin Hiest Fibre Limited Corporation is a downstream ready to use
product. This should be excluded in all forms including small bobbin or big cone.

Embroidery thread on cone or hank is normally transferred onto a small bobbin before use on an
embroidery machine but it is not a significant process. It continues to remain ‘ready to use’ as was before
it was transferred onto a bobbin.

100% rayon embroidery thread raw white on cone 120D/2 or on hank 120D/2 based was also excluded in
the previous investigations.

The products produced by the applicant cannot run on advance air jet machines where spinning reaches
900-1200 picks per minute.

Cones supplied by the applicant are in small sizes as compared to the cones supplied by the Chinese
exporters. Further, the cone supplied by the Indian industry are not in even sizes and have to undergo a
process of spinning first.

The domestic industry has failed to any provide evidence for likeness of PSY and CSY with regard to 7
parameters of comparison, namely, input, process, technology, end weave, price point, product
specifications and consumer perception.

Submission of the domestic industry

The domestic industry has submitted as follows with regards to the scope of the product under consideration
and like article:

a.

The product under consideration in the present investigation is viscose rayon filament yarn/thread
classified under 5403.

Neither the application nor the initiation notification has included yarn produced through SSY
technology within the scope of the product under consideration. Further, neither WTO agreement nor
Indian anti-dumping law provides any definition of the product under consideration.

The product cannot be considered as dumped unless the product is introduced into the commerce of
another country. Since Chinese producers do not have the technology to produce the yarn using SSY
technology, it cannot be said to be dumped into the Indian market and cannot be included in the scope
of the product under consideration.

The law requires that an article identical or alike in all respects to the imported product must be
produced by the domestic industry to be considered as like article. Since the domestic industry produces
the identical article to the imported PSY and CSY yarn, there is no legal basis to include any other
product as a like article.

The usage of three different production processes is different in terms of market segment due to
specification of the product.

Due to the production process, PSY technology results in yarn with lower dyeing consistency
compared to SSY technology.

PSY involves more production steps than SSY.
SSY vyarn offers greater stretchability and dyeing consistency that PSY yarn cannot achieve.

The difference in technology enables SSY yarn to possess shrinkage ability and better dyeability and
consistency, which are not present in PSY yarn.

SSY vyarn is finer and caters to different end applications.

PSY produced yarn is mass produced whereas SSY produced yarn is a niche category.
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bb.

In previous investigation of anti-subsidy investigation, the Authority found that VFY produced using
SSY technology is different from the yarn produced through PSY and CSY.

Separate plants and investments have been made for different technologies, which demonstrate the
importance of technology in the present industry. Different technologies lead to differences in the
eventual yarn and that is the reason for incurring higher investment in SSY plant.

SSY vyarn is mainly used for super fine denier applications, while PSY yarn is commonly used in
coarser denier category.

PSY yarn sold by the domestic industry and imported from China is typically in the above 50 deniers to
150 deniers’ range.

The interested parties admit the existence of technology in PSY and CSY product. However, they have
contended that there is no difference between PSY and SSY technology. This is clearly contradictory.

The Authority has treated PSY and CSY differently in its PCN classification, thus showing admission
of the difference in product due to technology in this product.

The share of imports in the domestic sales of yarn produced through different technologies shows
distinct patterns. Over 90% of PSY yarn imports are in the range of above 50 deniers to 150 deniers.
This is much different from the sales pattern of SSY yarn by the domestic industry.

Around 20% of SSY yarn sold by the domestic industry falls in the range of 50 deniers to 150 deniers,
where PSY yarn is mostly sold. This shows difference in PSY and SSY sold by the domestic industry.

The goods produced through three different technologies cater to different market segments.

Imports of below 50 deniers in PSY and CSY technology have increased, but the performance of SSY
technology remains unaffected. This shows lack of competition between PSY/CSY yarn and SSY yarn.
The domestic industry's performance is impacted by the imports in the PSY/CSY technology but not in
SSY technology, indicating a difference in market acceptance and competition between the two
products.

If the Authority includes SSY as a like article to the product under consideration, then there are other
types of VFY produced through different technology and it would become important to add those yarns
as well in the present determination. This would be clearly inconsistent.

Interested parties have stated that SSY is similar to the product under consideration due to the existence
of the same market segment for VFY produced using all three technologies, and fabric and garment
producers do not differentiate between them. However, the very fact that the products produced
through different technology fetch different market in itself establishes different end applications of the
yarns produced through different technologies. Evidently, the consumers find difference in the yarn
properties leading to payment of different prices based on technology.

If there was differentiation between the products, the import data wouldn't specify PSY/CSY, separate
plants wouldn't exist, the SSY plant would have suffered due to dumping of PSY, Grasim wouldn't
have invested in patented technology. The patent for SSY technology demonstrates its uniqueness
compared to PSY and CSY products.

The market segment of the product under consideration and SSY technology is different. The share of
products with up to 50 deniers is low, accounting for only 3% in total PSY and 18% in CSY. In
contrast, SSY holds a significant share of 79%.

The SSY technology is predominantly up to 50 deniers, whereas PSY is predominantly in 50-150
deniers.

Yarn produced using SSY technology is mainly for fine yarn (deniers of 50 or below). PSY technology
yarn is not primarily sold or imported in the fine denier category. PSY technology yarn sold by the
applicant and imported from China is mostly in the 50 to 150 denier range. SSY technology yarn is
intended for fine denier purposes, while PSY technology yarn is meant for coarse denier purposes.

The product scope cannot be changed without amending the notice of initiation. The Authority has not
altered the scope or like article.
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The product scope can only be restricted during the investigation, not expanded after initiation without
amending the notice. The interested parties are seeking an unauthorized expansion of the product
scope.

All three packing forms namely, hank, cone and bobbin are within the scope of product under
consideration. Further both dyed and undyed subject goods are within the scope of the product under
consideration.

The product falling under custom classification 5401 is excluded from the scope of the product under
consideration. Further, the product may be even or uneven yarn and may be of various grades. Viscose
filament yarn of all types/forms/type/composition, classifiable under customs classification 5403, is
within the scope of the product under consideration.

SSY technology was developed to produce super fine yarn with different dying consistency and distinct
look and feel compared to PSY technology.

Different technologies have evolved to cater to the varying properties and desired look and feel of the
garment. This is especially important for the product under consideration, which is predominantly used
by women who prioritize the overall appearance and texture over incremental costs.

The product is a cellulosic filament yarn, widely used in the textile industry to produce fabrics with a
distinct character compared to fabrics produced from yarns made using staple fibres. All the fibres are
continuous throughout any length of the yarn.

Continuous filament yarns are produced from cellulose using the viscose process or cuprammonium
hydroxide method. In the viscose process, cellulose is converted into cellulose xanthate, dissolved in a
sodium hydroxide solution, and extruded through a spinneret into an acid bath.

Conversion from wood pulp to different yarn can be undertaken through different technologies such as
cuprammonium technology, viscose spot spun yarn technology viscose continuous spun yarn
technology, Viscose pot spun yarn technology, lyocell technology, bemberg technology or modal
technology.

Viscose, modal, and lyocell are all derived from plants and are considered variations of the same fiber
called viscose. They are scientifically classified as regenerated cellulosic fibers, composed of extracted
cellulose reformed into fibers. Although they share a common origin, the manufacturing processes and
treatments used for each fiber differ, resulting in variations in the look, feel, and end application of the
garments produced.

Due to variations in treatment, additives, and production cycles, the final products created using these
different technologies exhibit differences in softness, texture, and feel. These distinctions have an
impact on the perception of the end consumer.

Yibin Hiest Fibre Limited Corporation and other related producers are seeking the exclusion of "ready
to use embroidery thread" without further conditions. The domestic industry suspects that the motive
behind the exclusion request is malicious and aims to avoid higher customs duty and anti-dumping
duty.

The product under consideration and vyarn/thread for embroidery applications have separate
classifications under the Customs Tariff Act, making the demand for exclusion without tariff
classification unjustifiable.

Ready to use yarn is excluded from the scope of present investigation. But embroidery thread on cone
hank is not a ready to use yarn which is classified under heading 5401 is not excluded from the product
scope.

Examination by the Authority

In the notice of initiation, the product under consideration was defined as under:

“3. The product under consideration in the present investigation is viscose rayon filament yam/thread
classifiable under customs classification 5403, excluding yam produced through spool spun technology.
only ready to use embroidery thread on small bobbin that can be installed on embroidery machine, and
which is classifiable under customs classification 5401, is excluded from the scope of the present
investigation. Further, both dyed and undyed yam are within the scope of the product under
consideration.
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4 Viscose rayon filament yarn can be produced by three processes, namely, pot spun yarn (PSY),
continuous spun yam (CSY) and spool spun yarn (SSY). Yarn produced through each process finds
usage in different segment because of different specifications. Scope of the product under consideration
in the present investigation is restricted to the viscose rayon filament yarn produced through PSY and
CSY technology. Viscose rayon filament yarn produced through SSY technology is outside the scope of
the product under consideration.

5 The applicant has stated that the product has been imported using a number of different descriptions
and has provided a non-exhaustive list of different description that have been used by the importers
while reporting imports. The scope of the product under consideration includes all possible descriptions
of the product. The list of descriptions used while importing the product is given below. These constitute
non exhaustive list of description of the product:”

5 The applicant has stated that the product has been imported using a number of different descriptions
and has provided a non-exhaustive list of different description that have been used by the importers
while reporting imports. The scope of the product under consideration includes all possible descriptions
of the product. The list of descriptions used while importing the product is given below. These constitute

non exhaustive list of description of the product: -

Bamboo Csp Even

Continuous Even Bright High Glue (Undyed)

Bamboo Csp Even (Undyed)

Cotton Csp

Bamboo Csp Uneven

Cotton Csp Brt Cmc Undyed

Bamboo Csp Uneven (Undyed)

Cotton Csp Brt Hg Undyed

Bamboo Csp Uneven Dull

Cotton Even (Undyed)

Bamboo Pulp Brt Undyed

Cotton Pulp On Cone

Bamboo Pulp Dull Undyed

Cotton Pulp Undyed

Bright Dull White On Cone

Dull Cotton Pulp (Undyed)

Bright On Cone Silver Ring

Dull Wood Pulp

Bright Raw White On Cake

Egret Brand Continuous Bright Grade Even (Undyed)

Bright Raw White On Cone

Egret Brand Continuous Even Bright (Undyed)

Bright Rayon Twisted Yarn

Egret Brand Continuous Even Cg Grade Bright (Undyed)

Brt Cotton Pulp (Undyed)

Egret Brand Continuous Even Snow Cowrie Bright (Undyed)

Brt Csp Bamboo Even (Undyed)

Raw White Bright On Cake

Brt Csp Bamboo Hg Even (Undyed)

Raw White Bright On Cone Undyed

Brt Csp Bamboo Hg Uneven (Undyed)

Raw White Dull On Cone Undyed

Brt Csp Bamboo Uneven (Undyed)

Rayon Embroidery Thread Bright Dyed On Cone

Brt Csp Cotton Even (Undyed)

Rayon Embroidery Thread Bright Raw White

Brt Csp Cotton Undyed

Rayon Embroidery Thread Bright Raw White On Hank

Brt Csp Cotton Uneven(Undyed)

Rayon Embroidery Thread Bright Raw White On Hank Undyed

Brt Wood Pulp Undyed

Rayon Viscose Yam (100% Virgin) Undyed

Centrifugal Bright (Undyed)

Rayon Viscose Yam (100% Virgin) Undyed Raw White

Centrifugal Egret Brand Dull

Viscose Rayon Embroidery Thread In Hank (Undyed)

Continuous Egret Brand Bright

Viscose Rayon Embroidery Thread In Hank Raw White




[FTT |—@ue 1] T T TSI © T 57

Continuous Egret Bright Viscose Rayon Embroidery Thread Raw White Bright On Hank
Undyed

Continuous Egret Snow Bright Viscose Rayon Filament Yarn, Various Deniers And Filaments

Wood Pulp On Cone Dull Viscose Rayon Yam (Raffia) Raw White 100% Dyeable Quality

7.

10.

6 The product is classified under the Chapter 54 of the Customs Tariff Act, 1975 (51 of 1975) under
subheadings of the tariff custom classification as 5403. The product is majorly imported under
54031000, 54031090, 54033100, 54033200, 54034110, 54034120,54034130, 54034150,
54034170,54034190. The customs classification is only indicative and is not binding on the scope of the
product under consideration”

Ilustrative images of the product under consideration are given below.

Various submissions have been made by the interested parties on the scope of the product under consideration
and sought exclusions and clarifications on the scope of the product under consideration. The arguments of
interested parties have been examined by calling relevant information from the parties and undertaking on the
spot verification at the premises of the domestic industry.

Low glue dull yarn

It has been contended that low glue yarn should be removed from the scope of the product under consideration,
as it is not being produced by the domestic industry. The domestic industry has contended that it has produced
and sold in low glue dull yarn in commercial quantities and production does not require any special machinery.
Sample invoices have been provided by the domestic industry showing sales of low glue yarn by them.
Therefore, the contention for exclusion cannot be accepted. Low glue yarn is included within the scope of the
product under consideration.

Viscose filament yarn which is produced through bamboo, cotton and wood pulp.

As regards the request for exclusion of viscose filament yarn produced through bamboo and cotton pulp, it is
noted that there is no difference in the product produced using all three raw materials. In fact, it is noted that the
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11.

12.

13.

14.

15.

16.

17.

18.

producers of the subject goods are concerned with cellulose which can be derived from all the three sources. It
is also noted that the product under consideration produced using bamboo, cotton or wood pulp was also
covered in the previous investigation. Further, no justifiable evidence has been brought forward to support the
contention of why these should be excluded.

100% rayon embroidery thread raw white on cone or on hank

It is noted that ready to use embroidery thread on small bobbin that can be installed on embroidery machine,
and which is classifiable under customs classification 5401 has already been excluded from the purview of the
PUC. It has however been contended that embroidery thread is a downstream product to the product under
consideration and therefore should be completely excluded without the restriction on the tariff classification. In
this regard, it is noted that embroidery thread in ready to use yarn is classifiable under 5401, whereas the
product under consideration is classifiable under 5403.

Therefore, the Authority concludes that embroidery thread classifiable under 5401, which are ready to use, are
beyond the scope of the product under consideration. However, if 100% rayon embroidery thread raw white on
cone or on hank classifiable under 5403, the same is within the scope of the product under consideration of the
present investigation. The Authority has included all such import transactions for the purpose of the present
investigation and final determination.

Yarns suitable for air jet machines or cones of smaller and uneven sizes.

It has been contended that the yarn supplied by the domestic industry is not suitable to run on airjet machines.
The domestic industry has however provided invoices of sales made to spinners who have airjet machines. The
domestic industry has contended that it has sold a total of around *** MT to NDR yarns, Eagle Industries,
Hardik Fashions, SK Weavings and Baid Synthetics who use arijet machines and therefore the contention of the
interested parties is incorrect. Further, it has also been submitted by the domestic industry that the size of the
cone does not have any material impact on the machines run by the users and the machines productivity will
suffer only when cones of different sizes are used at the same time. The Authority notes that while different
cone size deployed at the same time may have adverse impact on the productivity, the mere fact that the cone
size supplied by the domestic industry are of small weight as compared to the cone supplied by the foreign
producers per se does not justify both dumping and injurious exports in Indian market. Further, the interested
parties have not quantified the impact of use of different cone size on their productivity. Accordingly, the yarns
suitable for air jet machines or cones is within the scope of the product under consideration of the present
investigation.

While it was contended by the interested parties that the domestic industry puts obligations on its customer to
buy substandard materials, no evidence has been provided in support of the argument.

Viscose Filament Yarn below 60 deniers.

The Authority notes that viscose filament yarn below 60 deniers has been imported from the subject country
and produced and sold by the domestic industry. In fact, the Authority has determined NIP and price
undercutting by considering production and sales of the domestic industry for below 60 deniers yarn.
Therefore, the scope of the product under consideration includes viscose filament yarn below 60 deniers.

Cuprammonium and Bemberg yarn.

It is clarified that cuprammonium and bemberg yarn are not within the scope of the product under
consideration. Neither has the domestic industry requested their inclusion nor has the interested parties made
any submission in this regard.

Viscose Filament Yarn produced through SSY technology.

Various submissions have been made by the interested parties and the domestic industry on the inclusion or
exclusion of the yarn produced through SSY technology in the scope of like article produced and sold by the
domestic industry. It has been contended by the interested parties that the technology does not play any role for
the user in its decision to buy the product under consideration. On the contrary, the domestic industry has stated
that yarn produced through SSY technology is a completely different product. The Authority has examined the
following factors in arriving at the decision whether SSY can be considered inside the scope of like article to
the product under consideration.

Scope of product under consideration

The Authority notes that scope of the product under consideration as per initiation notification clearly excludes
SSY. The Authority has conducted physical verification at the premises of the domestic industry to examine if
the Viscose Filament Yarn produced through the three technologies are alike to each other. It has not been
contended by interested parties that yarn produced through SSY technology is imported into India and
therefore, it should be included. Further, the interested parties have contended that yarn produced through SSY
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technology should be included as a like article to the yarn imported. The domestic industry contended that there
is no production of SSY in China PR, nor the Chinese producers have technical capability to produce SSY.
There is no export of SSY to India during the injury period. The Authority therefore concludes that in so far as
scope of the product under consideration is concerned, the same very appropriately excludes SSY.

Scope of the like article

The authority examined whether the scope of the like article should be extended to include SSY. The Authority
has undertaken detailed investigations on this account and notes the following.

It is noted that the interested parties have specifically contended that SSY is like article to PSY. The interested
parties have not contended that SSY is a like article to CSY. Further, the interested parties have contended that
PSY and CSY have significant differences leading to significant difference in costs and prices that the
Authority should make separate PCN for the same. The domestic industry had also proposed technology as a
parameter of PCN and has divided product under consideration into CSY and PSY. Thus, the domestic industry
and interested parties contended that CSY and PSY should be treated as different PCNs because of the
difference in technology. The interested parties however contended that PSY and SSY should be treated as one
PCN despite difference in technology. This contention has also been examined.

It is noted that the product under consideration is produced and sold in a large number of different deniers.
Different deniers are required to meet requirement of different segments of the market. The costs and prices of
different deniers varies so significantly that denier has been treated as a parameter for PCN wise comparison.
Thus, denierage of yarn is an important parameter to distinguish different types of VFY.

The Authority had earlier conducted investigations relating to the VFY. Further, while the domestic industry
was not producing and selling SSY technology product at the time of earlier investigations, the domestic
industry was producing and selling this yarn in the last investigations conducted by the Authority. The
Authority has considered the final findings notified in all the previous investigations also while making the
present determination.

The Authority notes that technology (CSY/PSY) and denierage have all been considered as important product
parameters, leading to different PCNs in all the past investigations. Even in the present investigations, there is
no dispute with regard to separate PCN for CSY & PSY, and for different deniers of the product.

Production technology

The Authority notes that there is no dispute that VFY is produced through three different technologies, i.e., post
spun yarn (PSY), continuous spun yarn (CSY) and spun spool yarn (SSY).

VFY was historically produced using pot spun technology. Continuous spun technology was introduced more
than two decades back. The Chinese and Indian producers are producing VFY using CSY and PSY technology
for the past several years and were found to be producing through these technologies since the first
investigation relating to this product.

It is noted that the production facilities based on SSY technology are available only in India and Europe. The
Chinese producers undisputedly do not produce VFY using this technology.

The information provided by the petitioner shows that there is significant difference in capital investment per
unit of capacity. The Authority notes that the very fact that different technologies are deployed by the producers
and the investment per MT of capacity in PSY is materially lower than investment per MT of capacity in case
of SSY establishes that technology play significant role. There would not have been investment in SSY, if PSY
would have given a product with the same product properties. Evidently, the producers perceive some material
difference in eventual product properties thus leading to investments in SSY. The interested parties have not
established that there are no differences in the eventual product properties and specifications of the product
produced through SSY and PSY technology. The Authority also notes that the nature of the product is also
required to be considered in this regard. VFY is largely used for making products where look and feel of the
garment is the biggest parameter for consumer preference and purchase decision. The domestic industry
contended that the look and feel of yarn introduced using SSY is very different from look and feel of yarn
produced by PSY technology.

The Authority considers that while difference in technology in normal circumstances might not be quite
relevant, in the facts and circumstances of the present case and where the Authority has been consistently
considering, and interested parties have been suggesting segregation of VFY into PSY and CSY, solely based
on technology difference, in itself implies that the product produced using different technologies are perceived
differently in the market place. Further, these carries significantly different cost and price.
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i Manufacturing process
29. Itisalso noted that the manufacturing process for production of SSY is very different from PSY. The Authority
has considered the degree of the difference in the manufacturing process to consider if the yarn produced
through three technologies are different. The domestic industry earlier had only PSY and CSY technologies to
produce VFY. The domestic industry has set up a new plant to produce VFY using SSY technology.
iii. Capital investment
30.  The difference in the net fixed asset per unit of the three yarns is given below: -
SN Technology Capital employed per unit Capital employed per unit
1 PSY Fx Between 2 to 3 lakh per MT
2 CSYy Fx Between 6.5 to 7.5 lakh per MT
3 SSY Fx Between 11.5 to 12.5 lakh per MT
31. It is noted that the per unit investment required is quite high in the case of yarn produced through SSY
technology.
iv. Raw material
32. It is also noted that while SSY technology requires soft wood pulp to produce product under consideration,
production in case of PSY and CSY technology can also be undertaken through hard wood pulp.
V. Degree of competition
33.  The table below shows the imports and the domestic sales of viscose filament yarn of PSY, CSY and SSY
technologies in upto 50 deniers, above 50 and upto 150 deniers and above 150 deniers.
) UOM Imports into India Grasim sale
SN | Particulars
PSY CsYy PSY Csy SSY
A | Import volumes
1 | Upto 50 deniers MT 634 1,112 faleie faleie falele
**kx **kx **k%k
5 Abqve 50 & upto 150 MT 18,626 25239
deniers
3 | Above 150 deniers MT 20 46 faleie faleie falele
Total imports MT 19,280 26,397 ok ok ok
B | Share in total imports
. % Below
5 | Upto 50 deniers 3% 4% 1% 25-30% 75-80%
0
6 | fhove S0 &upro 1S % 97% 96% | 80-90% | 65-70% | 20-25%
eniers
7 | Above 150 deniers % 0% 0% 15-20% 0-5% Below 1%
34.  Itis noted that
a. VFY above 50 and upto 150 deniers forms majority of the product in case of PSY and CSY. By
contrast, VFY upto 50 deniers forms majority of the product in case of SSY.
b. Imported PSY upto 50 and domestic CSY upto 50 deniers commands next higher share in sales.
c.  While 21% of SSY sales were between VFY above 50 and upto 150 deniers, it is noted that these were
largely of 50 and 60 deniers, whereas majority of sales in PSY above 50 and upto 150 deniers were of
120 deniers.
35. It is thus seen that the yarns produced through SSY is meant for consumption in different market segment as

compared to yarn produced through PSY and CSY.
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36. The table below shows the share in demand of yarns produced through different technologies in the three
segments.

SI. No. | Particulars PSY CSYy SSY
1 Upto 50 deniers 2% 8% 79%

2 Above 50 & upto 150 deniers 88% 91% 21%

3 Above 150 deniers 10% 1% 0%
Total demand Hxx Hxx Fxx

37. Itisseen that in gross Indian demand, more than 85% of the demand of yarn produced through PSY technology
is in market segment of above 50 and upto 150 deniers. On the other hand, in case of SSY technology, around
80% of the sales are in market below 50 deniers.

Vi. Impact on the domestic industry

38.  The Authority has additionally compared the performance of yarn produced through the three technologies
which are shown below.

SN | Particulars UoM 2018-19 2019-20 2020-21 POI
A | PSY

1 | Profit/(Loss) IMT 28,074 17,747 -6,795 -9,902
2 | ROCE % 15% 8% -1% -4%
B | CSY

1 | Profit/(Loss) IMT 99,644 99,815 62,644 68,393
2 | ROCE % 14% 13% 6% 10%
C | SSY

1 | Profit/(Loss) I/MT 2,72,540 2,63,507 2,72,679 2,44,121
2 | ROCE % 16% 18% 15% 19%

Import volumes

D | PSY MT 6,811 11,885 12,305 19,280
E | CSY MT 9,347 13,789 12,950 26,397

39. Itis noted from the information placed on record that

a. the performance of the yarn produced through three technologies has varied very significantly over the injury
period.

b. the domestic industry recorded financial losses in PSY technology product. This is the product where import
competition and increase in imports is high.

c. while the domestic industry has recorded profits in CSY, the same have declined over the injury period. This
is the product where imports are competing.

d. the profitability of the domestic industry has remained almost similar and significantly high in the case of
SSY technology.

40. The fact that the domestic industry’s performance in case of PSY deteriorated steeply to a situation of losses
(where imports competition is highest), and performance in CSY technology was also impacted (where imports
are competing to a lower degree) and the performance is almost insulated in SSY, where there are no Chinese
imports of SSY. It is sufficient to hold that imported PSY is not competing with the domestic industry’s SSY,
whereas imported PSY is competing with the domestic industry’s PSY.

41. It is therefore seen that a yarn produced through SSY technology is not a like article to the imported product-
The Authority has therefore found it appropriate not to consider viscose filament yarn producing through SSY
as like article to the product under consideration for the purpose of the present determination.

> Like article
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42. It is seen from the information available on record that the product produced by the domestic industry, i.e.,
viscose filament yarn produced using PSY and CSY technology is like article to the product under
consideration imported from the subject country. The product produced by the domestic industry and imported
from the subject country are comparable in terms of physical & chemical characteristics, manufacturing process
& technology, functions and uses, product specifications, pricing, distribution & marketing, and tariff
classification of the goods. The two are technically and commercially substitutable. The consumers have used
and are using the two interchangeably. The Authority, therefore, holds that the subject goods produced by the
domestic industry are the like article to the product imported from the subject country in terms of Rule 2(d) of

the AD Rules.

43.  On the basis of submission made by the domestic industry and other interested parties, the Authority concludes

the following with regard to scope of product under consideration as below: -

“The product under consideration is Viscose rayon filament yarn/thread classifiable under customs
classification 5403, excluding yarn produced through spool spun technology, and ready to use
embroidery thread which is classifiable under customs classification 5401. Further, both dyed and

undyed yarn are within the scope of the product under consideration.”
> PCN methodology

44,  The Authority proposed a PCN methodology vide letter dated 9™ November 2022 and invited comments on the
same from the interested parties. Based on the comments received, the Authority notified the following PCN

methodology for the purpose of the present investigation to the interested parties on 29" November 2022.

Parameters Proposed PCN Code Sign
Technology employed in production a. Continuous Spun Yarn a. Csy

b. Pot Spun Yarn/Spool Spun Yarn b. PSY/SSY
Denier of Yarn a. Actual Denier a. XXX
Number of times product has been twisted | a. Untwisted a. UT

b. One time twisted b. OT

c. Double twisted c. DT
Dyed/Undyed a. Dyed a. DY

b. Undyed d. UNDY

45.  However, having established that SSY yarn is neither part of product under consideration nor part of like
article, the Authority has considered following PCN for the purpose of present final finding and the present

determination:

Parameters Final PCN Code Sign
Technology employed in production a. Continuous Spun Yarn a. CSYy

b. Pot Spun Yarn b. PSY
Denier of Yarn a. Actual Denier a. XXX
Number of times product has been twisted | a. Untwisted a. Ut

b. One time twisted b. OT

c. Double twisted c. DT
Dyed/Undyed a. Dyed a. DY

b. Undyed b. UNDY

D. SCOPE OF DOMESTIC INDUSTRY AND STANDING

D.1 Submission made by the other interested parties

46.  None of the other interested parties have made any submission with regards to the scope of domestic industry

and standing.
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D.2.

47.

D.3.

48.

49,

50.

51.

E.1.

52.

E.2.

53.

E.3.

54.

55.

Submission made by the domestic industry

The domestic industry has submitted as follows with regards to the scope of the domestic industry and
standing:

a. The present application has been filed by Association of Man-Made Fibre Industry Limited and M/s Grasim
Industries Limited.

b. The association has provided all the relevant documents.

c. The Grasim Industries Limited has neither imported the product under consideration nor is related to the
exporter from the subject country or any importer in India.

d. There were two other producers of the subject goods, namely Baroda Rayon Limited and NRC Limited, who
had shut down their plant due to the presence of low-priced imports.

e. Cygnet industries limited was intermittently forced to suspend production.

Examination by the Authority

Rule 2(b) of the Anti-Dumping Rules defines domestic industry as under:

"(b) "domestic industry” means the domestic producers as a whole engaged in the manufacture of the
like article and any activity connected therewith or those whose collective output of the said article
constitutes a major proportion of the total domestic production of that article except when such
producers are related to the exporters or importers of the alleged dumped article or are themselves
importers thereof in such case the term ‘domestic industry’ may be constructed as referring to the rest of
the producers”.

The application has been filed by the Association of Man-Made Fibre Industry of India and Grasim Industries
Limited. Relevant information and documents have been provided by the association.

The Authority notes that M/s Grasim Industries Limited constitutes 96% of the total Indian production. Further,
the producer has certified that it is not related to any importer in India or exporter of the subject goods in the
subject country and has not imported the subject goods from the subject country.

The Authority concludes that M/s Grasim Industries limited constitutes domestic industry under Rule 2(b) of
the Rules and considers that the application satisfied the criteria of standing in terms of Rule 5(3) of the Rules.

CONFIDENTIALITY

Submission of the other interested parties

The other interested parties have submitted the following with regards confidentiality:
a.The domestic industry has reported different NIPs at different pages of the PCN wise data.

Submission of the domestic industry

The domestic industry has submitted the following with regards confidentiality:

a. As per the non-confidential response, producers have not provided any response to the basis for adjustments
claimed in the export price. The Authority is requested to kindly direct them to claim their basis for
adjustments.

b.Pro-Mexx Industrial, Jilin Top, Jilin Fiber Stock & Jilin Enka and Hengjin Silk has claimed excessive
confidentiality with regards to export sales adjustment and financial accounting system, which has
prevented the domestic industry from making meaningful comments.

c. The Chinese exporters have failed to comply with the requirements of Trade Notice 10/2018 as information
such as production process, raw material, related party information has been claimed completely
confidential.

d.Jilin Fiber Stock & Jilin Enka have claimed their organizational structure as confidential despite it being
available in public domain.

Examination by the Authority

The Authority made available non-confidential version of the information provided by various interested
parties to all interested parties as per Rule 6(7) and Trade Notice 10/2018 dated 7" September 2018 read with
Trade Notice 01/2020 (as extended by the Authority till further notice).

With regard to confidentiality of information, Rule 7 of Anti-dumping Rules provides as follows:
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56.

F.1
57.

F.2
58.

"Confidential information: (I) Notwithstanding anything contained in sub-rules (2), (3) and O)of rule 6,
sub-rule(2) of rule I 2,sub-rule(4) of rule I 5 and sub-rule (4) of rule 17, the copies of applications received
under sab-rule (l) of rule 5, or any other information provided to the designated authority on a confidential
basis by any party in the course of investigation, shall, upon the designated authority being satisfied as to
its confidentiality, be treated as such by il and no such information shall be disclosed to any other party
without specific authorization of the party providing such information.

(2) The designated authority may require the parties providing information on confidential basis to furnish
non-confidential summary thereof and f, in the opinion of a party providing such information, such
information is not susceptible of summary, such party may submit to the designated authority a statement
of reasons why summarization is not possible.

(3) Notwithstanding anything contained in sub-rule @, if the designated authority is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to make
the information public or to authorize its disclosure in a generalized or summary form, it may disregard
such information. "

The submissions made by the domestic industry and the other interested parties with regard to confidentiality,
to the extent considered relevant, were examined by the Authority and addressed accordingly. On being
satisfied, the Authority has accepted the confidentiality claims, wherever warranted, and such information has
been considered confidential and not disclosed to the other interested parties. Wherever possible, parties
providing information on confidential basis were directed to provide sufficient non-confidential version of the
information filed on confidential basis. The Authority also notes that all the interested parties have claimed
their business-related sensitive information as confidential.

MISCELLANEOUR SUBMISSIONS

Submission of the other interested parties

The miscellaneous submissions made by the other interested party are as follows:

a. Initiation of investigation is short of legal and factual basis as there is insufficient evidence. The Authority
did not carry out enough scrutiny before initiating the investigation.

b. The applicant is a habitual user of trade remedies as various products such as viscose staple fibre, viscose
filament yarn, caustic soda, epoxy, flax yarn and insulators have been subject to anti-dumping
investigations.

c. The applicant has not provided the updated data as per the PCN notification finally notified by the
Authority.

d. Competition Commission of India has penalized the applicant for unfair trade practices with respect to
supply of a certain staple fibre to spinners.

e. Imports of viscose filament yarn have been subject to anti-dumping duty for 12 years. The continuous
reduction of duties discourages liberalization of international trade, offsets reduction in customs duty from
20% to 5%, and undermines commitments given to WTO.

f.  PCN-wise data shared is not corresponding to the final PCN prescribed by Authority as the applicant has
considered the term “OCSY” and has given different NIPs at different pages.

Submission made by domestic industry

The miscellaneous submissions made by the domestic industry during the investigation proceedings are as
follows:

a. Asregards the contention that the applicant did not contain sufficient evidence, the other interested parties
have not shown what proper evidence the applicants have not provided.

b.  As regards the contention that the updated data has not been shared with all the parties, the applicants have
circulated the updated data as per PCN notification through mail dated 6th February 2022 to all interested
parties.

c. The CCI decision has been challenged by the domestic industry before NCLT. Further, the present
investigation is dumping of subject goods from China. The anti-competitive practice of the domestic
industry is beyond the purview of the present investigation. The same issue was rejected by the Authority
on the same ground as stated above in SSR investigation of VSF.

d. Itis clarified that the term “OCSY” in the updated data pertains to “PSY” and “SSY”.
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F.3
59.

60.

61.

G.1

62.

G.2.

63.

G.3.

64.

e. Barring a few exceptions, users have never raised concerns of significant lead time with the domestic
industry but they are raising it for the first time in front of the Authority.

Examination by the Authority

It has been contended that the initiation was bad in law, as the application did not contain sufficient evidence of
dumping and injury. The Authority notes that Rule 5(2) requires the applicant to provide evidence to
substantiate existence of dumping, injury, and causal link. The application filed contains evidence to prima
facie establish all the three parameters. The Authority has examined the evidence provided by the applicant and
after finding that sufficient information required for initiation has been provided, the investigation was initiated.

As regards the penalty imposed by Competition Commission of India for unfair competition, the Authority
considers that (a) the decision of the Competition Commission of India pertains to non-product under
consideration, and (b) the issue falls under the domain of the Competition Commission of India. The Authority
notes that the scope of the present investigation is with regards to allegation of dumping causing injury to the
domestic industry, and whether there is sufficient justification for imposition of anti-dumping duty on imports
of product under consideration from China PR.

It has been contended that users face significant lead time in the orders placed with the domestic industry. The
Authority notes that during the physical verification conducted at the premises of the domestic industry, it was
shown that time required to produce the subject goods using PSY technology is 10 days, CSY technology 7
days and SSY technology 14 days. The domestic industry contended that an order placed with the Chinese
producers will require atleast the same number of days to produce and additional time for shipment. Further,
the domestic industry has also submitted that it has not faced any complaint regarding any exceptional lead
time barring a few exceptions. The Authority notes that the user industry has not provided any evidence in
support of their submission of significant lead time. Therefore, the argument cannot be accepted.

DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN

Submission of the other interested parties

The following submissions have been made by the other interested parties on normal value, export price and
dumping margin during the course of the investigation:

a. China should be granted market economy treatment as China’s Accession Protocol has expired in December
2016.

Submission of the domestic industry

The following submissions have been made by the domestic industry on normal value, export price and
dumping margin during the course of the investigation:

a. The Authority in various past investigations has considered China as non-market economy. There is no
merit in the contention to treat China as market economy.

b.  The responding producers were required to provide a basis of adjustments claimed in the export price.
However, no basis for adjustments has been provided.

c. Xinxiang Chemical Fibre Co., Ltd. has a related producer namely Xinxiang Bailu Worsted Technology
Co., Ltd. which is also a producer of the subject goods. Bailu were required to file separate EQR. The
Authority must examine the DGCI&S data to examine whether the produces have exported the subject
goods to India or not. If there are any exports, the response filed by Xinxiang must be rejected and the
Authority must determine dumping margin on the facts available.

Examination by the Authority

Under section 9A(1)(c), the normal value in relation to an article means:

i) The comparable price, in the ordinary course of trade, for the like article, when meant for consumption
in the exporting country or territory as determined in accordance with the rules made under sub-section
(6), or

ii) when there are no sales of the like article in the ordinary course of trade in the domestic market of the
exporting country or territory, or when because of the particular market situation or low volume of the
sales in the domestic market of the exporting country or territory, such sales do not permit a proper
comparison, the normal value shall be either:

(a)comparable representative price of the like article when exported from the exporting country or
territory or an appropriate third country as determined in accordance with the rules made under sub-
section (6); or
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the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the rules
made under sub-section (6);

(b)Provided that in the case of import of the article from a country other than the country of origin and
where the article has been merely transshipped through the country of export or such article is not
produced in the country of export or there is no comparable price in the country of export, the normal
value shall be determined with reference to its price in the country of origin.

65.  The Authority notes that the following and exporters of the subject goods have filed exporter’s questionnaire
responses-

i Boading Hengjin Silk Thread Co. Ltd.
ii. Jilin Chemical Fibre Stock Co. Ltd.
iii. Jilin Enka Viscose Co., Ltd.
iv. Jilin Top Trading Co. Ltd.
V. Pro-Mexx Industrial Development Co. Ltd.
vi. Goaxian Changxin Thread LLC
vii. Grace (Hong Kong) International Trading Limited
viii.  Yibin Hiest Fibre Limited Corporation
iX. Sichuan Wellshow International Trade PTE Ltd.
X. Yibin Changxin Thread Co., Ltd.
Xi. Xingxiang Chemcial Fibre Co., Ltd.
G.3.1. Normal Value and Export price for China PR

Normal value for China PR

Market Economy Status for Chinese Producers

66. Article 15 of China’s Accession Protocol in WTO provides as follows: "Article VI of the GATT 1994, the
Agreement on Implementation of Article VI of the General Agreement on Tariffs and Trade 1994 ("Anti-
Dumping Agreement") and the SCM Agreement shall apply in proceedings involving imports of Chinese origin
into a WTO Member consistent with the following:

(@) In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry under
investigation or a methodology that is not based on a strict comparison with domestic prices or costs in
China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in the
industry producing the like product with regard to the manufacture, production and sale of that product,
the importing WTO Member shall use Chinese prices or costs for the industry under investigation in
determining price comparability;

(ii) The importing WO Member may use a methodology that is not based on a strict comparison with
domestic prices or costs in China if the producers under investigation cannot clearly show that market
economy conditions prevail in the industry producing the like product with regard to manufacture,
production and sale of that product.

(b) In proceedings under Parts 11, 111 and V of the SCM Agreement, when addressing subsidies described in
Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall apply; however, if
there are special difficulties in that application, the importing WTO member may then use methodologies
for identifying and measuring the subsidy benefit which take into account the possibility that prevailing
terms and conditions in China may not always be available as appropriate benchmarks. In applying such
methodologies, where practicable, the importing WTO Member should adjust such prevailing terms and
conditions before considering the use of terms and conditions prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to
the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.
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67.

68.

69.

(d) Once China has established, under the national law of the importing WTO Member, that it is a market
economy, the provisions of subparagraph (a) shall be terminated provided that the importing Member's
national law contains market economy criteria as of the date of accession. In any event, the provision of
subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should China establish,
pursuant to the national law of the importing WTO member, that market economy conditions prevail in a
particular industry or sector, the nonmarket economy provisions of subparagraph (a) shall no longer apply
to that industry or sector."

It is noted that while the provision contained in Article 15 (a) (ii) have expired on 11.12.2016, the provision
under Article 2.2.1.1 of WTO, read with obligation under 15 (a) (i) of the Accession Protocol require the
criterion stipulated in Para 8 of the Annexure | of the Rules to be satisfied through the information/data to be
provided in the supplementary questionnaire on claiming the market economy status. It is noted that since the
responding producers/exporters from China PR have not submitted response to questionnaire in the form and
manner prescribed, the normal value computation is required to be done as per the provisions of Para 7 of
Annexure | of the Rules.

It is noted that while the provision contained in Article 15 (a) (ii) have expired on 11.12.2016, the provision
under Article 2.2.1.1 of the WTO Agreement on Anti-dumping read with the obligation under 15 (a) (i) of the
Accession Protocol require the criterion stipulated in para 8 of Annexure | to the Rules to be satisfied through
the information/data to be provided in the supplementary questionnaire upon claiming the market economy
status

As none of the producers from China PR have claimed determination of normal value on the basis of their own
data/ information, the normal value have been determined in accordance with para 7 of Annexure I to the Rules
which read as under:

"7. In case of imports from non-market economy countries, normal value shall be determined on the basis
of the price or constructed value in a market economy third country, or the price from such a third country
to other countries, including India, or where it is not possible, on any other reasonable basis, including the
price actually paid or payable in India for the like product, duly adjusted if necessary, to include a
reasonable profit margin. An appropriate market economy third country shall be selected by the designated
authority in a reasonable manner [keeping in view the level of development of the country concerned and
the product in question and due account shall be taken of any reliable information made available at the
time of the selection. Account shall also be taken within time limits; where appropriate, of the investigation
if any made in similar matter in respect of any other market economy third country. The parties to the
investigation shall be informed without unreasonable delay the aforesaid selection of the market economy
third country and shall be given a reasonable period of time to offer their comments.

8. (1) The term "non-market economy country” means any country which the designated authority
determines ds not operating on market principles of cost or pricing structures, so that sales of merchandise
in such country do not reflect the fair value of the merchandise, in accordance with the criteria specified in
subparagraph (3).

(2) There shall be a presumption that any country that has been determined to be, or has been treated as, a
non-market economy country for purposes of an antidumping investigation by the designated authority or
by the competent authority of any WO member country during the three year period preceding the
investigation is a non-market economy country. Provided, however, that the non-market economy country
or the concerned firms from such country may rebut such d presumption by providing information and
evidence to the designated authority that establishes that such country is not a non-market economy
country on the basis of the criteria specified in sub-paragraph (3).

(3) The designated authority shall consider in each case the following criteria as to whether: (a) the
decisions of the concerned firms in such country regarding prices, costs and inputs, including raw
materials, cost of technology and labour, output, sales and investment, are made in response to market
signals reflecting supply and demand and without significant State interference in this regard, and whether
costs of major inputs substantially reflect market values; (b) the production costs and financial situation of
such firms are subject to significant distortions carried over from the former non-market economy system,
in particular in relation to depreciation of assets, other write-offs, barter trade and payment vid
compensation of debts; (c) such firms are subject to bankruptcy and property laws which guarantee legal
certainty and stability for the operation of the firms, and (d) the exchange rate conversions are carried out
at the market rate. Provided, however, that where it is shown by sufficient evidence in writing on the basis
of the criteria specified in this paragraph that market conditions prevail for one or more such firms subject
to anti-dumping investigations, the designated authority may apply the principles set out in paragraphs | to
6 instead of the principles set out in paragraph 7 and in this paragraph.
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70.

71.

72.

(4) Notwithstanding, anything contained in sub-paragraph (2), the designated authority may treat such
country as market economy country which, on the basis of the latest detailed evaluation of relevant criteria,
which includes the criteria specified in sub paragraph (3), has been, by publication of such evaluation in a
public document, treated or determined to be treated as a market economy country for the purposes of anti-
dumping investigations, by a country which is a Member of the World Trade Organization. "

Para 7 lays down hierarchy for determination of normal value and provides that normal value shall be
determined on the basis of price or constructed value in a market economy third country, or the price from such
a third country to any other country, including India, or where it is not possible, on any reasonable basis,
including the price actually paid or payable in India for the like article, duly adjusted, if necessary, to include a
reasonable profit margin. Thus, the Authority notes that the normal value is required to be determined having
regard to the various sequential alternatives provided under Annexure-I.

The Authority also notes the existing jurisprudence on constructing the normal value in case of a non-market
economy contained in the Supreme Court judgement in Shenyang Mastsushita S. Battery Co. Ltd. vs. M/s
Exide Industries Ltd. (Civil Appeal No. 617112003 dated 23/12/2005), Guwahati high Court in M/s Century
Plyboards (1) Ltd. & Anr. V. union of India & Anr. (W.P. No. 6568/2017 dated 4/10/2018) and CESTAT
Principal Bench, New Delhi in Apollo Tyres Ltd. v. Union of India (Appeal No. C1768,600,601,773,769/2005-
AD dated 9/9/2005), Kuitun Jinjiang Chemical Industry Co. Ltd. v. Union of India (Appeal no. 52291 of 2019
dated 5th August 2020). These judgements provide directions regarding implementation of Para 7 of Annexure
I of the Rules with respect to the choice of an appropriate option, and associated obligations thereof.

The Authority notes that the prices or the constructed value of the product in an appropriate market economy
third country or the prices from such third country to other countries, including India, have neither been made
available by the applicant or an interested party, nor are available with the Authority from any public source.
The Authority notes that the Authority is required to select an appropriate country on the basis of information
and evidence brought on record by the interested parties. It is also noted that neither the domestic industry nor
the interested parties have provided any verifiable information which could have been adopted by the
Authority. Further, it is noted that the product under consideration does not have a dedicated customs
classification. Consequently, the normal value cannot be determined based on exports from a market economy
third country to other country. Thus, the Authority is of the opinion that the only option available is to
determine the normal value considering the price actually paid or payable in India for the like article. The
normal value has been determined considering the optimized cost of production in India after addition for the
selling, general & administrative expenses and the reasonable profits. The normal value so determined is given
below in the dumping margin table.

Export Price

73.

74.

75.

Yibin Hiest Fibre Limited Corporation (“Hiest”), Gaoxian Changxin Thread LLC (“Gaoxian CX”
Yibin_Changxin Thread Co., Ltd. (“Yibin CX”), Grace (Hong Kong) International Trading Limited
(“Grace HK”) and Sichuan Wellshow International Trade Pte. Ltd. (“Sichuan Wellshow”) (Hereinafter
collectively referred to as “Hiest Group”)

Yibin Hiest Fibre Limited Corporation (“Hiest”), Gaoxian Changxin Thread LLC (“Gaoxian CX”) and Yibin
Changxin Thread Co., Ltd. (“Yibin CX”) are related companies engaged in manufacturing of the subject goods
in China PR. Hiest has exported the subject goods directly to unrelated customers in India and also through
related trading companies, Grace (Hong Kong) International Trading Limited (“Grace HK”) and Sichuan
Wellshow International Trade Pte. Ltd. (“Sichuan Wellshow”). Gaoxian CX and Yibin CX have exported the
subject goods to India through Hiest and Grace HK. Hiest Group has also exported minuscule quantities of
subject goods through unrelated traders to India. All the 5 related companies in Hiest group, namely, Hiest,
Yibin CX, Gaoxian CX, Grace HK and Sichuan Wellshow have provided the relevant information in the
prescribed exporters questionnaire format.

It is noted that during the POI, Hiest has produced and exported ***MT of subject goods directly to unrelated
customers in India, ***MT of subject goods has been exported to India through related exporters and *** MT
of subject goods has been exported to India through unrelated exporters. Gaoxian CX has produced and
exported *** MT of subject goods to India through Hiest & Grace HK and *** MT of subject goods through
unrelated exporters. Yibin CX has produced and exported *** MT of subject goods to India through Hiest &
Grace HK and *** MT of subject goods through unrelated exporters.

Hiest Group has provided PCN wise details of exports to India in the prescribed formats. Hiest Group has
claimed adjustments on accounts of ocean freight, insurance, inland transportation, port and other related
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76.

77.

78.

79.

80.

81.

82.

83.

expenses, bank charges and credit cost. The Authority has accepted the response filed by Hiest Group and
allowed all the adjustments claimed by them. The Authority has also adjusted the loss incurred by trader from
the export price With respect to minuscule quantities of exports made through unrelated exporters, Authority
has determined the export price based on facts available. The weighted average PCN wise ex-factory export
price has been considered for determination of dumping margin and is shown in the dumping margin table.

Jilin Enka Viscose Co., Ltd, (“Jilin Enka”); and
Jilin Chemical Fiber Stock Co., Ltd (“Jilin Chemical”)

During the POI, Jilin Chemical has produced and directly exported *** MT of PUC to India. Jilin Enka
produced and directly exported ***MT of PUC to India during the POI. Further, ***MT of PUC produced by
Jilin Enka was exported to India through Jilin Chemical. Post the POI, Jilin Enka has ceased its operations and
has merged with Jilin Chemical.

Both companies of Jilin Group provided the relevant information in the form and manner required and have
claimed adjustments on account of ocean freight, marine insurance, inland transportation, bank charges, port
and other expenses, and credit cost. The Authority has undertaken desk verification of the information
submitted by Jilin Group and examined its claims and accordingly, the adjustments in export price have been
allowed. Accordingly, the net export price at ex-factory level for both the companies i.e., Jilin Chemical and
Jilin Enka, along with Jilin Group has been determined after allowing the due adjustments and the same is
mentioned in the dumping margin table below.

Baoding Hengjin Silk Thread Co., Ltd (“Baoding Hengjin”)

Questionnaire response was filed by Baoding Hengjin Silk Thread Co., Ltd. It is seen that company has sourced
viscose filament yarn from several other Chinese producers, undertook further process (of twisting) based on
customer requirement and then resold it to unrelated traders who then sold the goods to another unrelated
trader, who then exported the goods to India. In other words, the company has bought one form of product
under consideration from other Chinese producers (and reported the same as its raw material), undertook
further process of twisting and then sold it to unrelated traders. It is noted that the company has not produced
viscose filament yarn and has merely processed purchased viscose filament yarn. Since Baoding Hengjin Silk
Thread Co., Ltd. has merely converted one form of product under consideration into another form of the
product under consideration, it is considered inappropriate to grant an individual dumping
margin to the company.

M/s Xinxiang Chemical Fibre Co.Ltd.(Producer/Exporter) China PR and M/s C3 Multi Commodities
Limited (Exporter/Trader) China PR

Xinxiang Chemical Fibre Co., Ltd. is a company limited by shares incorporated in China under the Company
Law of China. There was no change in the structure of the Company in the last three years.

During the POI, Xinxiang Chemical Fibre Co., Ltd. has exported ***MT of subject goods of invoice value
***US$ to India, out of which ***MT of invoice value ***US$ has been exported directly to India and rest
***MT of invoice value ***US$ has been exported to India indirectly through an unrelated company namely,
C3 Multi Commodities Limited on CIF basis.

Xinxiang Chemical Fibre Co., Ltd., China PR has claimed adjustment on account ocean freight, insurance,
inland transportation, porta and other related expenses, credit cost, bank charges and the same have been
allowed by the Authority after desk verification. Accordingly, PCN-wise export price at ex-factory level for
Xinxiang Chemical Fibre Co., Ltd., China PR has been determined and the same is shown in the Dumping
Margin Table.

Determination of net export price

The net export price for non-cooperative producers/ exporters from China PR has been determined based on
facts available in terms of Rule 6(8) of the Rules. The net export price so determined is mentioned in the
dumping margin table below.

Dumping Margin

It is noted that in the subject investigation many cooperating producers and exporters are related to each other
and form a group of related companies. It has been a consistent practice of the Authority to consider related
exporting producers and exporters as one single entity for the determination of a dumping margin and thus to
establish one single dumping margin for them. This is in particular because calculating individual dumping
margins might encourage circumvention of antidumping measures, thus rendering them ineffective, by enabling
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related exporting producers to channel their exports to India through the company with the lowest individual
dumping margin. In accordance with the above, related producers and exporters have been regarded as one

single
averag

entity and attributed one single dumping margin which was calculated on the basis of the weighted
e of the dumping margins of the cooperating related producers and exporters.

84.  Considering the normal value and export price, the dumping margin has been determined as below-

Dumping margin table

CNV Dumping . Dumping
Producer (USD per NEEF; ,(\;J%D margin (USD Iag:n?r:ntg margin %

MT) P per MT) gin range
Yibin Hiest Fibre Limited . . . .
Corporation 20-30
Gaoxian Changxin Thread LLC Fkx Fkx falaie Fhx 10-20
Yibin Changxin Thread Co., Ltd. Fhx il Fhx Fxk 10-20
Heist Group falaied falaied falaied Fkk 20-30
Xinxiang Chemical Fibre Co. Ltd Fhx il Fhx Fxk 0-10
Jilin Enka Viscose Co., Ltd. Fhx Fhx ikl falee 0-10
Jilin Chemical Fibre Stock Co., Ltd Fhx Fhx ikl falee 0-10
\]llln Group *kk *kk *kk **k*k 0_10

*kk *kk *kk *k*k
Other producers/ exporters il il il el 20-30

H.  EXAMINAYION OF INJURY AND CAUSAL LINK

H.1. Submissions made by other interested parties

85.  The other interested parties have made the following submissions with regard to injury and causal link:

a.

Increase in imports is due to increasing demand which cannot be catered by the applicant as there is a
demand and supply gap.

The applicant’s machines are obsolete and therefore, the users prefer to import the product.

The applicant is operating at ideal capacity and cannot suffer volume injury as its domestic sales and
production have been constant.

The decline in the production is due to the decline in the export sales volume.

In the anti-subsidy investigation, the Authority had concluded that the material injury caused to the
applicant was not due imports. Only 1 year has passed since the conclusion of that investigation and the
facts have remained same.

There is no adverse price impact. The price of the imported product is higher than the price of the
applicant.

There are discrepancies between the data provided in the application and the annual report of the
applicant.

As per annual report of the applicant, it was operating at reasonable profits. Further, even in the annual
reports and investor presentations, the applicant has admitted on decline in imports and increase in the
performance.

The Authority is requested to examine the reason for decline in the capital employed but increase in
capacity.

As per the quarterly reports published by Grasim, the performance of VFY division has improved in the
year 2022-23.
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H.2.

86.

H.3.

87.

k. The cost of production of the Chinese producers is low as they run their machines for 24 hours. Level of
automation in China is significantly higher as compared to India. The machines set up by the applicants
are obsolete technology and have been in existence since 1960.

l. The applicant has claimed that it has removed the impact of Covid -19 in the data of 2020-21. The
Authority is requested to kindly disclose the methodology adopted.

m.  Covid-19 shutdown in the year 2021-22 would also have impacted the operations of the applicant. The
Authority is requested to kindly remove the impact of Covid from the period of investigation as well.

n. A benchmark rate of return of 22% on capital employed for NIP purpose should not be allowed.

0.  There is no merit in the argument of the applicant that actual production and actual raw material cost
should be considered for NIP purpose. The law mandates normation.

p. There are other factors which have caused injury to the domestic industry. The Authority is requested to
segregate the impact of these other factors.

q. The domestic industry is suffering from injury due to other factors such as capacity expansion, Covid 19
and change in demand in the domestic market from coarse denier to fine denier.

r. The imported product is higher priced than the product supplied by the domestic industry and therefore,
the import price cannot have any suppressing/depressing impact on the prices of the applicant.

S. If the performance of PSY, CSY and SSY technologies is clubbed, it would show that the domestic
industry is performing reasonably well.

t. Domestic consumption of the subject goods in China has declined because fabrics are now being
manufactured in India and exported to other countries.

Submission made by the domestic industry.

The domestic industry party has made the following submissions with regard to injury and causal link:

Imports from the subject country have shown an increase in both absolute and relative terms.

b. The applicant has undertaken unwarranted exports. While the applicant has not claimed volume injury,
the unwarranted exports highlight the detrimental effects of dumping.

c. Due to imports being inevitable, the domestic industry sets prices based on the offers of foreign
suppliers, disregarding their own costs.

d. The imports are undercutting the prices of the domestic industry. The domestic industry has been unable
to increase its prices in the same proportion to increase in cost as its prices are suppressed.

e. The increase in capacity was only 3% since the base year through de-bottlenecking. The decline in
capacity utilization is not due to the increase in capacity.

f. As regards the argument of the interested parties that the domestic industry is suffering injury due to
other factors, no particular reason has been highlighted by the other interested parties to show injury only
in the period of investigation. It is incorrect to assume that dumping should be the sole cause of injury to
the domestic industry.

g. The decline in the inventory of the domestic industry is due to price correction and exports to prevent
piling up of inventory.

h. As regards the argument that the domestic industry has expanded its capacity, but capital employed has
declined, the increase in capacity is only of 5000 MT and the decline is due to the decline in the working
capital.

i The performance of the domestic industry is adverse as compared to the previous investigation wherein
the Authority found that the domestic industry was suffering injury.

J The Authority in the previous investigation held that the injury suffered was due to capacity expansion. 4
years has passed since the capacity expansion and any impact of it can now be ignored.

Examination by the Authority

Rule 11 of the Rules read with Annexure Il provides that an injury determination shall involve examination of
factors that may indicate injury to the domestic industry, "... taking into account all relevant facts, including the
volume of dumped imports, their effect on prices in the domestic market for like articles and the consequent
effect of such imports on domestic producers of such articles. . .". In considering the effect of the dumped
imports on prices, it is considered necessary to examine whether there has been a significant price undercutting
by the dumped imports as compared with the price of the like article in India, or whether the effect of such
imports is otherwise to depress prices to a significant degree or prevent price increases, which otherwise would
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88.

89.

90.

9L

92.

93.

H.3.1.

94.

have occurred, to a significant degree. For the examination of the impact of the dumped imports on the
domestic industry in India, indices having a bearing on the state of the industry such as production, capacity
utilization, sales volume, inventory, profitability, net sales realization, the magnitude and margin of dumping,
etc. have been considered in accordance with Annexure Il of the Rules.

The Authority has taken note of the various submissions made by the other interested parties and the domestic
industry and has analyzed the same considering the facts available on record and the applicable laws. The
injury analysis made by the Authority hereunder ipso facto addresses the various submissions made by the
interested parties.

As regards the contention that the domestic industry also suffered due to Covid lockdown in the period of
investigation and its impact should be removed. The domestic industry has submitted that in the year 2020-21,
the plant of the domestic industry was shut down from 1% April 2020 to 9" June, 2020 and it undertook no
production during the period. Further, the domestic sales during this period were also very low. However,
during the period of investigation, the plant of the domestic industry was under operation and there was no shut
down. Therefore, no such adjustment has been made in the cost of production claimed for the period of
investigation.

It has been contended that the Authority had just two years back found that injury suffered is due to the
capacity expansion undertaken by the domestic industry. The Authority notes that the capacity expansion by the
domestic industry was undertaken in 2019-20 and two years have elapsed, and the operations of the domestic
industry have stabilized. The year 2019-20 is now the base year and therefore deterioration in performance of
the domestic industry vis-a-vis this period could not have been due to the capacity expansion. The fact that
profit before tax, cash profits and the profit before interest have declined so steeply shows that the injury
suffered may not be due to excessive depreciation or any financial cost incurred due to capacity expansion. The
Authority examined the trends in depreciation and financial expenses and found that these have in fact declined
in this period whereas profit before tax has significantly declined.

It has been contended that the domestic industry suffers from higher cost of production as compared to the
Chinese producers. The Authority notes that the comparison with the Chinese producers cannot be made as
they are operating under nonmarket economy. However, even if the submission is considered, it is also required
to be considered that the domestic industry was able to earn adequate profits in the past. The profitability of the
domestic industry has taken a significant decline in the period of investigation alone. The decline in profits over
the injury period could not have been due to alleged higher costs in India. Therefore, it cannot be accepted that
the domestic industry inherently suffers from high cost.

The interested parties have contended that the domestic industry’s production and sales have increased because
it binds the consumers to buy poor as well as normal quality products together. The Authority notes that the
interested parties have not brought forward any evidence of such restrictions imposed by the domestic industry.
Therefore, the contention cannot be accepted. Further, it is not established how the domestic industry’s
performance would deteriorate because of its efforts to sell the entire production. In normal circumstances, this
should have led to curtailment of injury.

As regards the statements made in the annual report, the Authority notes that the VFY division of the annual
report includes other products, such as NTCF. Furthermore, some of the statements made on the improvement
in performance are in relation to improvement as compared to 2020-21, when it suffered due to Covid -19. It is
also noted that the annual report includes performance relating to SSY, and the petitioner itself has contended
that its performance in SSY has not declined. The petitioner contended that the fact that performance declined
for PSY & CSY, while did not decline for SSY shows that the decline in performance is due to Chiense
dumping. The Authority notes that the injury is required to be seen qua the product under consideration only. In
any case, the Authority has verified the data provided by the domestic industry from the books and accounts
and recorded the present final findings based on the verified information.

Volume effect of dumped imports on domestic industry

Assessment of demand/apparent consumption

The Authority has taken into consideration, for the purpose of the present investigation, the demand/apparent
consumption of the product in India as the sum of the domestic sales of Indian producers and the imports from
all sources.

Demand/Consumption Unit 2018-19 2019-20 2020-21 POI
Sales of domestic industry MT falele falaied falaied falaied
Trend Indexed 100 91 59 103
Sales of other producers MT falele falaied falaied falaied
Trend Indexed 100 98 80 21




[FTT |—@ue 1] T T TSI © T 73
Imports from China MT 16,158 25,674 25,255 45,677
Trend Indexed 100 159 156 283
Imports from other countries MT 538 629 474 411
Trend Indexed 100 117 88 76
Total Indian Demand MT Hkk ok ok Foxk
Trend Indexed 100 112 91 143

95. Itis seen that there is a significant increase in the demand for the product under consideration in the period of

investigation. The demand increased in 2019-20 but declined in 2020-21 due to the Covid outbreak. The
demand increased once again in the period of investigation.

b. Import volumes from subject country.

96.  With regard to the volume of the dumped imports, the Authority is required to consider whether there has been

a significant increase in the dumped imports, either in absolute terms or relative to production or consumption
in India. For the purpose of the injury analysis, the Authority has relied on the transaction-wise import data
procured from DGCI&S. The factual position is as follows.

Particulars Unit 2018-19 2019-20 2020-21 POI
Imports from China PR MT 16,158 25,674 25,255 45,677
Trend Indexed 100 159 156 283
Subject Country Imports in relation to
Total Imports % 97% 98% 98% 99%
Indian Production % Fxk Fhx Fhx Fxk
Trend Indexed 100 162 256 336
Consumption % Fkk Fhx Fhx Fxk
Trend Indexed 100 142 172 197

97. Itisseen that:

H.3.2.
98.

99.

a.The volume of imports from the subject country has increased consistently over the injury period and sharply
in the period of investigation.

b.The imports from the subject country in relation to Indian production and consumption has increased
throughout the injury period and in the period of investigation.

Price effect of the dumped imports

With regard to the effect of the dumped imports on the prices, it is required to be analyzed whether there has
been a significant price undercutting by the alleged dumped imports as compared to the price of the like
products in India, or whether the effect of such imports is otherwise to depress the prices or prevent the price
increase, which otherwise would have occurred in the normal course. The impact on the prices of the domestic
industry on account of the dumped imports from the subject country has been examined with reference to the
price undercutting, the price suppression and price depression, if any. For the purpose of this analysis, the cost
of production and the selling price of the domestic industry have been compared with the landed price of the
imports of the subject goods from the subject country.

Price undercutting

Since large number of PCNs are involved, the Authority has considered PCN wise analysis of price
undercutting. The Authority has compared the import price of each PCN with the selling price of the domestic
industry for the PCN. It is seen that the price undercutting is positive (Rs*** pmt, or ***%). It is thus seen that
the landed price of the subject imports was below the selling price of the domestic industry. The subject
imports were undercutting the prices of the domestic industry in the period of investigation. The table below
shows the PCN wise price undercutting.

SN

Landed

PCN

Imports

Value

NSR

PU

PU

MT

Rs/MT

Rs/IMT

Rs/IMT

%

PSY1200TUNDY

8,078

3,40,905

*k*k

*k*k

*kk
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2 | PSY120DTUNDY 5,315 4,18,557 Sk ok r—
3 | PSY0750TUNDY 1,119 4,71,053 ek *kk *xx
4 | PSY1500TUNDY 1,047 3,60,246 ek *kk *xx
5 | PSY1160TUNDY 1,094 3,53,449 ek *kk *xx
6 | PSY1150TUNDY 856 3,77,171 ek *kk *xx
7 | PSY0400TUNDY 634 7,55,226 ek *kk *xx
8 | PSY0500TUNDY 469 6,54,822 ek *kk *xx
9 | PSY1000TUNDY 262 3,83,292 ek *kk *xx
10 | PSY0600TUNDY 134 5,36,448 ek *kk *xx
11 | PSY1180TUNDY 179 3,42,518 ek *kk *xx
12 | PSY1120TUNDY 75 3,23,151 ek ek [
13 | PSY3000TUNDY 20 3,10,614 ek ek [
14 | CSY120UTUNDY 9,055 3,51,683 ek ek [
15 | CSY060UTUNDY 5,168 5,43,598 ek ek [
16 | CSY058UTUNDY 4,891 5,48,177 ek ek [
17 | CSY050UTUNDY 3,247 6,73,868 ek ek [
18 | CSY075UTUNDY 1,964 4,65,692 ek ek [
19 | CSY112UTUNDY 664 3,47,625 ek ek [
20 | CSY040UTUNDY 659 7,11,364 Sk ek [
21 | CSY100UTUNDY 217 4,57,508 Sk ek [
22 | CSY039UTUNDY 193 7,21,579 Sk ek [
23 | CSY049UTUNDY 129 6,82,607 Sk ek [
24 | CSY030UTUNDY 131 7,16,796 Sk ek [
25 | CSY300UTUNDY 46 3,93,105 Sk ek [
26 | CSY086UTUNDY 22 4,16,406 Sk ek [
27 | CSY070UTUNDY 11 4,53,403 ok ek [
28 | Total 45,677 4,50,363 ok *hk ok

b. Price suppression and depression

100. In order to determine whether the dumped imports are depressing or suppressing the domestic prices and
whether the effect of such imports is to suppress the prices to a significant degree or prevent the price increase
which otherwise would have occurred in the normal course, the changes in the costs and the prices over the
injury period have been examined.

Particulars UOM 2018-19 2019-20 2020-21 POI
Cost of Sales IMT falaled Fkk falaied Fokk
Trend 100 104 111 116
Selling Prices I/MT Fkx falaied faleie falaied
Trend 100 101 100 105
Landed price I/MT Fkx falaied faleie falaied
Trend 100 95 88 92
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101.

It is seen that both costs and prices increased over the period. However, the increase in the price was lower than
the increase in costs. The Authority also notes that any comparison with import price on average basis may not
be appropriate because of the presence of large number of PCNs. It is thus seen that the imports were
undercutting the prices of the domestic industry in the market, and the same has resulted in price suppression
suffered by the domestic industry. Dumped imports prevented the domestic industry from increasing its prices
in the market.

H.3.3 Economic parameters of domestic industry

102. Annexure Il to the Rules provide that the examination of the impact of the dumped imports on the domestic
industry should include an objective and unbiased evaluation of all the relevant economic factors and indices
having a bearing on the state of the industry, including actual and potential decline in the sales, profits, output,
market share, productivity, return on investment or utilization of capacity; factors affecting domestic prices, the
magnitude of the margin of the dumping; actual and potential negative effects on the cash flow, inventories,
employment, wages, growth and the ability to raise the capital investment. The various injury parameters
relating to the domestic industry are discussed below:

103. The Authority has examined the injury parameters objectively, taking into account the various facts and
arguments made by the interested parties.

a. Capacity, production, capacity utilization and domestic and export sales

104. The information regarding the capacity, production, capacity utilization, domestic and export sales of the
domestic industry over the injury period is given in the table below:

Particulars Unit 2018-19 2019-20 2020-21 POI
CapaCIty MT **k%* **k%* **k%* **kx
Trend Indexed 100 100 101 103
PrOdUCtIOﬂ MT **k%* **k* **k%* **kx
Trend Indexed 100 96 57 97
Capacity utilization % faleie falale falale falaied
Trend Indexed 100 96 56 94
Domestic Sales MT FEx FAx kX kel
Trend Indexed 100 91 59 103
Export S&'ES MT **k%* **k%* **k%* *kx
Trend Indexed 100 88 53 73
105. Itis seen that:

b.

a.  The domestic industry has marginally expanded its capacity through the bottlenecking. The domestic
industry’s capacity is lower than the demand in the country.

b.  The production declined in 2019-20, further declined in 2020-21 but has increased in the period of
investigation. The decline in the production in intervening period was due to Covid-19. The production
increased in the period of investigation. However, production in POl was still lower than production in
2019-20, despite capacity addition. The production of the domestic industry is also lower than the
production in the base year.

c.  The capacity utilization of the domestic industry has declined over the injury period. While the decline in
the intervening period was due to Covid, the capacity utilization in the POl was lower than the base year.

d.  The domestic sales of the domestic industry declined till 2020-21 but have increased thereafter.
e.  The exports of the domestic industry have declined.

f. The domestic industry has submitted that it has undertaken exports in order to prevent pileup of
inventories.

Market share in demand

106. The information regarding the market share is given below: -
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Particulars Unit 2018-19 2019-20 2020-21 POI
Domestic Industry % Fkx Fhx Fhx falele
Trend Indexed 100 82 65 72
Other Indian producer % Fkx Fhx falee falele
Trend Indexed 100 87 88 14
Indian industry as a whole % Fkx Fhx Fhx falele
Trend Indexed 100 83 70 60
Imports from China % Fkx Fhx Fhx falele
Trend Indexed 100 142 172 197
Other Countries % Fxk ok ok Fokk
Trend Indexed 100 104 97 53
107. It is seen that the market share of the subject imports has increased throughout the injury period. On the other

hand, the market share of the domestic industry declined till 2020-21. Even though the market share marginally

improved in the POI, the same is still materially lower than 2019-20 and 2020-21.

108.

The market share of the other producer has declined sharply in the period of investigation. While its market

share was declining over the injury period, the decline in the POI was very significant.

100.

C. Inventories

The market share of Indian industry as a whole has declined steeply over the injury period.

110. The inventory position with the domestic industry over the injury period is given in the table below:

Particulars Unit 2018-19 2019-20 2020-21 POI
Opening Stock MT faleie faleie faleie falele
Trend Indexed 100 81 137 106
Closing Stock MT faleie faleie faleie falele
Trend Indexed 100 170 132 75
Average Stock MT faleie faleie faleie faleie
Trend Indexed 100 121 135 92

111. It is seen that the average inventory of the domestic industry has declined as the domestic industry’s domestic

sales increased.
d. Profitability, cash profits and return on capital employed.
112. Profitability, cash profits and return on investment of the domestic industry over the injury period is given in

the table below.

Particulars Unit 2018-19 2019-20 2020-21 POI
Profit/(Loss) per unit I/MT il il il il
Trend Indexed 100 80 15 10
Profit/Loss Z Lacs il il il il
Trend Indexed 100 73 9 10
Cash profit Z Lacs il il il il
Trend Indexed 100 80 32 43
PBIT % Lacs il il il il
Trend Indexed 100 63 13 8
Return on Capital Employed % il il e e
Trend Indexed 100 67 13 7
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113. Itis seen that-

The per unit profit of the domestic industry has declined by ***% over the injury period. The domestic
industry has seen a significant adverse impact of the low-priced imports.

While the per unit profit declined consistently over the injury period, the decline was significant in 2020-
21 and 2021-22.

The profitability of the applicant has consistently declined over the injury period.

iv. The profit before interest and tax in Rs Lacs has also declined from Rs *** lakhs in the base year to Rs
*** |acs in the period of investigation. Per unit profit before interest and tax has also declined by ***%
over the injury period.

v. Cash profit earned by the domestic industry declined in 2019-20 and then further declined in 2020-21. The
cash profit has increased thereafter in 2021-22 due to the increase in domestic sales.

vi. The cash profit per unit earned by the domestic industry has declined from Rs ***per MT to ***per MT.
it is seen that there is a decline ***% decline in the cash profit per unit earned by the domestic industry.

vii. Return on the capital employed (ROCE) has declined significantly over the injury period from ***% to
***05. The ROCE in the POI was abnormally low.

e. Employment, wages and productivity

114. Employment, wages, and productivity of the domestic industry over the injury period is given in the table

below.

Particulars Unit 2018-19 2019-20 2020-21 POI
Wages % Lacs xxx xxx kel Fxx
Trend Indexed 100 115 79 123
Employment Nos. faleie faleie falale falaied
Trend Indexed 100 99 93 91
Productivity per day MT/days faleie faleie falale falaied

Trend Indexed 100 96 57 97
Productivity per employee MT/Nos faleie faleie falale faaked
Trend Indexed 100 83 50 100

115. Itis seen that:

The wages paid by the domestic industry have increased in the period of investigation.

The number of employees has declined throughout the injury period. This is despite the increase in
capacities.

The productivity of the domestic industry has declined till 2020-21 but increased in the period of
investigation as production increased.

iv. The domestic industry has submitted that these factors are not dependent on the performance of the
product under consideration and therefore, does not reflect the injury suffered.
f. Growth

116. The domestic industry has recorded a positive growth in the volume parameters such as domestic sales,
production, capacity utilization and market share. However, the price parameters such as per unit profitability,
cash profits and PBIT in Rs Lakhs and the return on capital employed have shown a negative growth.

Sl. No. Particulars UOM 2019-20 2020-21 POI
1 Production YIY -4% -41% 70%
2 Domestic Sales YIY -9% -35% 75%




78 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]
3 Capacity Utilisation YIY -4% -42% 68%
4 Market Share YIY -18% -20% 10%
5 Profit/(Loss) per unit YIY -20% -81% -38%
6 PBIT - % Lakhs YIY -37% -80% -34%
7 Cash Profit X Lakhs YIY -20% -60% 38%
8 ROI YIY -33% -78% -38%

g. Ability to raise capital investment.

117. The domestic industry is earning abysmally low return on its capital employed. The domestic industry has
submitted that to bridge the demand and supply gap, an investment to the tune of Rs 4,000 crores is required.
However, the Chinese dumping is preventing industry from making this kind of investment and the gap is
widening.

l. CAUSAL LINK

118. As per the Rules, the Authority, inter alia, is required to examine any known factors other than the dumped
imports which are injuring or are likely to cause injury to the domestic industry, so that the injury caused by
these other factors may not be attributed to the dumped imports. Factors which may be relevant in this respect
include, inter alia, the volume and prices of imports not sold at dumped prices, contraction in demand or
changes in the patterns of consumption, trade restrictive practices of and competition between the foreign and
the domestic producers, developments in technology and the export performance and the productivity of the
domestic industry. It has been examined below whether the factors listed under the Rules could have
contributed to the injury suffered by the domestic industry.

a. Volume and prices of imports from third countries

119. The Authority notes that the imports from other countries are insignificant.

b. Contraction in demand and/or change in pattern of consumption.

120. It is seen that the demand for the subject goods has significantly increased in the period of investigation as
compared to the previous year.

c. Trade restrictive practices

121. No interested parties have produced any evidence relating to any known trade restrictive practice.

d. Development in technology

122. The Authority notes that the technology for the production of the subject goods has not undergone any change.

e. Export performance

123. The Authority has considered the injury data for the domestic operations separately for the injury analysis.

f. Performance of other producers

124. The Authority has considered data relating to the performance of the subject goods only.

J. MAGNITUDE OF INJURY MARGIN

125. The Authority has determined the non-injurious price (NIP) for the domestic industry on the basis of the

principles laid down in the Rules read with Annexure Ill, as amended. The NIP of the PUC has been
determined by adopting the information/data relating to the cost of production provided by the domestic
industry and duly certified by the practicing accountant for the period of investigation. The NIP has been
considered for comparing the landed price from the subject country for calculating injury margin. For
determining the NIP, the best utilization of the raw materials and utilities has been considered over the injury
period. Best utilization of production capacity over the injury period has been considered. Extraordinary or
non-recurring expenses have been excluded from the cost of production. A reasonable return (pre-tax @ 22%)
on average capital employed (i.e., average net fixed assets plus average working capital) for the PUC was
allowed as pretax profit to arrive at the NIP as prescribed in Annexure 111 of the Rules and being followed.
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126. Based on the landed price and NIP determined as above, the injury margin for the producers/ exporters as
determined by the Authority is provided in the table below:

NIP (USD | Landed value Injur_y Injgry Injury

Producer per MT) (Uﬁ/l[_)r)per (Swsglpr;r margin % ma:;(?ln
MT) range

Yibin Hiest Fibre Limited Corporation Fx il il il 10-20
Gaoxian Changxin Thread LLC Fx il il il 0-10
Yibin Changxin Thread Co., Ltd. Fx il il il 0-10
Heist Group Fxk il il il 10-20
Xinxiang Chemical Fibre Co. Ltd Fx il il il 10-20
Jilin Enka Viscose Co., Ltd. ikl il falalel falalel 0-10
Jilin Chemical Fibre Stock Co., Ltd ikl il falalel falalel 0-10
Jilin Group Fkk Fkx Fkx Fkx 0-10
Other producers/ exporters falele il il il 10-20

127. Itis seen that the injury margin in respect of the cooperating producer as well as all other producers is positive.
K. POST DISCLOSURE SUBMISSIONS

K.1. Submission made by other interested parties.

128. Post disclosure comments made by other interested parties are as follows:

Vi.

Vii.

viii.

Look and feel can never be a criterion to include or exclude a product. Garment manufacturers buy
fabric without differentiating between technology used for the production of fabrics. Irrespective of
manufacturing process, VFY produced through the three technologies has alike characteristics.

The Authority had not provided calculation of normal value and non-injurious price in the disclosure
statement.

The quality of the subject goods from China PR is better than the Indian producers. The prices of the
VFY from China PR is much higher than the domestic yarn, yet the customers in India choose the VFY
exported from China PR due to better quality.

The anti-dumping duty should be recommended for a period of 2 to 3 years only.
The quality of the goods manufactured by the domestic industry is not upto the international standard.

The downstream MSME industry engaged in power loom, weaving and knitting will be adversely
affected with the imposition of duty.

Since the non-injurious price and the normal value have been claimed confidential, the exporters are
unable to comment if the PCN wise comparison is appropriate.

The Authority has not made adjustment in the economic parameters of the domestic industry for the
period of investigation on the ground that there was no plant shutdown. Even if there was no plant
shutdown, normal functioning of the business were impacted during this period due to Covid. This has
been admitted by the applicant in the annual report.

The Authority has not disclosed the actual landed price of imports and PCN wise undercutting in the
disclosure statement.

x.When compared to the base year of the countervailing duty investigation, the cost of sales of the applicant

Xi.

Xii.

have increased by 40%. However, the prices of caustic soda and pulp has not increased at the same time.

The Authority may recommend PCN wise reference price form of anti-dumping duty as the downstream
industry is of MSME nature and there is a large demand and supply gap.

Fixed duty may lead to stoppage of imports and may lead to shortage of supply and can adversely affect
the performance of downstream products and the entire value chain of textile products.
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Xiii.

Xiv.

XV.

XVi.

XVil.

XViil.

XiX.

XX.

XXi.

XXil.

Baoding Henjing Silk Threads should be granted an individual form of duty. Scope of initiation clearly
includes both yarn and threads and there is no requirement in the initiation to manufacture right from the
yarn stage.

As per the panel report in case of Anti-Dumping Measures on Farmed Salmon from Norway, a
‘producer’ is any manufacturer which brings a product into existence.

In the anti-dumping investigation concerning imports of Aluminum foil of <80 microns from China PR,
the Authority held that the manufacturers that imported thicker foil stock and downgraded it into the
product were valid domestic producers.

In the initiation notification finalizing the PCN methodology and including yarn produced through SSY
technology inside the scope of the investigation, the Authority had noted that no further modifications
would be entertained in that regard. Now, the Authority has changed its stand.

If the Authority has excluded yarn produced using SSY technology from the product scope because of
difference in raw materials, the Authority should apply the same standard and exclude yarns made from
bamboo pulp.

Total imports of superfine denier of the product under consideration have been more than the total SSY
sales of domestic industry in superfine deniers.

The domestic industry does not want to have its own products compete with each other in a particular
market segment and it is because of this reason that it chose not to produce the product under
consideration of super fine deniers using PSY technology.

If the Authority has excluded yarns produced using SSY technology from the product scope on the
ground that the domestic industry is profitable in this segment, then the Authority should also remove
superfine deniers from the scope of the product under consideration as that segment is profitable.

Low-glue dull yarns are imported in different deniers like 60, 75, and 120 and the domestic industry
only produces low glue dull yarn of 120 denier. Therefore, for all those deniers for which it has failed to
provide evidence of commercial sales during the period of investigation, should be excluded.

Prices of the domestic producer and exporters have been provided. The prices of imports are in fact
higher.

K.2. Submission made by domestic industry.

129. Post disclosure comments made by domestic producers are as follows:

a.

h.

If 100% rayon embroidery thread raw white on cone or on hank is intended to be imported as ready to
use thread, the same is required to be classified under 5401 and without classifying the same as the
product under consideration of the present investigation.

Exclusion in the first investigation regarding embroidery was also given in respect of only embroidery
yarn that too on the ground that it was not being produced by the domestic industry.

Only products falling under 5401 should be exempted from the scope of the product under
consideration and all other forms of VFY should be included within the scope of the product under
consideration.

One of the interested parties has contended that it can directly use the yarn in cone on embroidery
machines. The party concedes that this is a rare application of embroidery thread in - cone for use on
embroidery machine. However, this product is then classifiable under 5401, and not under 5403.

The quantity and value reported by the responding exporters from the subject country is required to be
matched with the quantity and value reported in the transaction-wise import data.

The disclosure statement is incomplete as it does not contain facts found by the Authority with respect
to profitability, cash profits and the return on capital employed.

The Authority has allowed an unduly low return on capital employed while determining the non-
injurious price. The return on capital employed is as low as 40-50%.

The impact of a 5% anti-dumping duty on the eventual end product organza and georgette is only 1%.

K.3. Examination by the Authority

130. The Authority has examined the post disclosure submissions made by the interested parties and notes that some
of the comments are reiterations which have already been examined suitably and addressed adequately in the
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131.

132.

133.

134.

135.

136.

137.

138.

relevant paras of the final findings. The issues raised for the first time in the post-disclosure
comments/submissions by the interested parties and considered relevant by the Authority are examined below.

It has been contended that the price of imports is higher. The Authority has examined the transaction wise
import data and compared the PCN wise import data. It is seen that the imports are infact priced lower than the
domestic industry prices. The Authority also notes that the interested parties have provided price lists for
domestic industry and exporters. However, the basis of these lists cannot be ascertained at such a belated stage
of investigation.

As regards the comments on form and duration of the anti-dumping duty, the same have been duly considered
by the Authority based on the facts of the case. A benchmark form of duty will not be appropriate considering
the large number of PCNs involved. The Authority also notes that it is not established how the benchmark form
of duty shall allow imports and fixed form of duty shall not allow imports. The purpose of fixing benchmarks
form of duty is not to allow party to artificially realign the import price, but to allow parties to pay anti-
dumping duty to the extent of the difference between reference price and landed price of import.

It is clarified that Authority has not excluded SSY technology yarn on the grounds of profitability in the
segment. The Authority has excluded the yarn on the grounds that the performance of SSY technology yarn has
remained more or less similar over the injury period whereas the performance of the product under
consideration has significantly declined over the injury period. Relative difference in the performance of SSY
and PSY has led to a conclusion (together with other facts) that the SSY sold by the domestic industry was not
competing with the imported PSY.

As regards request for exclusion of yarn made from bamboo, cotton and wood pulp, the Authority notes that it
has not been demonstrated that yarn made from bamboo, cotton and word pulp carries different characteristics,
costs and prices. The same was not identified as a relevant criterion to differentiate costs and prices of the
products. In fact, the Authority has considered yarn made from bamboo, cotton and word pulp as the same
product in the previous determination also.

As regards exclusion of low glue dull yarn of 60 & 75 deniers, the Authority notes that the interested parties
have stated that the domestic industry has produced and supplied low glue dull yarn of 120 deniers. In a
situation where the domestic industry has produced and sold low glue yarn and has produced and sold yarn of
60, 70 and 125 deniers, the mere fact that the domestic industry has not produced and supplied a particular
form of the product does not in itself justify exclusion. The Authority notes that there are potentially several
PCNs involved. Several of these have not been imported during the POI while several of these have not been
supplied by the domestic industry. It would not be appropriate to look for individual PCN production by the
domestic industry. In fact, the Authority has prescribed a methodology for comparison of import with the
domestic industry products where the domestic industry has not sold identical product.

As regards comparison of imports of super fine deniers with the sales volume of SSY made by domestic
industry, the Authority considers that the volume of imports is lower than the volume of such sales made by the
domestic industry. Further, the comparison cannot be made in absolute terms. Whereas super fine deniers
constitute 4% of the total imports, super fine deniers constitute ***% of total SSY sales. It is also noted that
whereas market share of Chinese imports was about 59% in the POI, the market share of the domestic industry
was only ***%. The domestic industry sold *** MT, whereas the imports from China were 45,677 MT. Thus,
in any way, absolute volumes are incomparable. Further, the Authority notes that what has remained
unexplained is the fact found by the Authority that the performance of SSY has not been impacted while the
performance of PSY has been impacted.

As regards the contention that look and feel can never be a criterion to include or exclude a product, garment
manufacturers buy fabric without differentiating between technology and irrespective of manufacturing
process, the Authority notes that the interested parties have themselves suggested segregating CYS and PSY as
different product. These parties have themselves suggested segregation of CSY and PSY into two different
PCNs on the grounds that cost and price of the product produced out of CSY and PSY significantly differs. The
Authority notes that the product is classified into different PCNs on the basis of the criteria that the cost and
price of the product varies significantly. Thus, if the interested parties concede that CSY and PSY carry
significantly different costs and prices, it follows that they are not interchangeable, even though they are from
two different technologies. Further, the interested parties have given no reason why the profitability of SSY
remained unaffected and the profitability of PSY got impacted during this period when dumping has intensified
in PSY. If PSY and SSY were interchangeable, the relative profitability of the two products would not have
remained so materially different.

It is clarified that the information with regard to the PCN wise normal value, import price, landed price, price
undercutting, NIP and injury margin all are in the nature of confidential business sensitive information.
Therefore, the PCN wise landed price, which is derived from DGCI&S transaction wise data cannot be
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139.

140.

141.

142.

143.

144.

145.

146.

147.

148.

L.1.
149.

publicized. Any information placed either in the disclosure statement or in the final findings shall become
widely available for all times to come.

As regards the form of duty, the Authority notes that there are a large number of PCNs involved in the present
case. In fact, the Authority has determined the non-injurious price for *** PCNs and landed price of imports
for *** PCNs. Further, the list is non-exhaustive. There can be potentially a large number of other PCNs which
can be produced and supplied during the duty period. It would, therefore, not be appropriate to fix reference
price form of duty. Such duty would lead to a large number of potential PCNs having no reference price or
attracting residual reference price.

As regards PCNs notified, it is clarified that the PCNs were notified to allow the interested parties to provide
the relevant information. Notification of PCNs does not mean determination. In fact, the Authority does not
make determination even at the stage of disclosure statement, leave aside notifying PCN to the interested
parties.

Interested parties have contended that quality of Chinese product is superior. It has also been contended that the
import prices are higher than the selling price of the domestic industry (due to better quality). However, the
Authority notes that price undercutting by Chinese product is positive. In a situation where the imported
product is superior in quality, it remained unexplained why the same was being imported at a lower price.

As regards the impact of COVID on operations, the Authority notes that the same was relevant for the year
2020. The POI in the present case is however 1% April 2021 to 31" March 2022. As far as the investigation
period is concerned, operations of the domestic industry were not affected by the COVID related long duration
lockdown. The domestic industry has continued production during the second wave of COVID.
Notwithstanding, the primary form of injury in the present case is adverse price effect, and not adverse volume
effect.

The Authority note that the increase in costs over the present injury period is ***% as against which the selling
price increased by ***%. The Authority has not considered that cost of sales increased by ***%.

As regards determination of dumping margin for Baoding Henjing Silk Threads, the Authority considers that in
a situation where the input raw material and output finished product of a producer are nothing but different
forms of the product under consideration, the producer cannot claim dumping margin for the activity
undertaken. As regard the reference to WTO Report, the Authority notes that the relevant issue is not whether
the entity should be treated as a producer. The relevant issue is whether the company claiming individual
dumping margin has converted raw material into finished product. The entity has converted merely one form of
the PUC to other form of PUC. It cannot therefore claim individual dumping margin. The reference to foil
stock on this issue is highly misplaced, as the input and output in that product are vastly different and two
different products. The Authority had treated foil stock and foils as two different products (final findings no.
6/27/2020 dated 7" September 2021 for foil stock and Final finding no. 6/21/2020 — DGTR dated 18" June,
2021 for foil).

While one interested party has contended that the duty should be recommended for a period of 2 years, other
interested party has contended the duty should be recommended for a period of 3 years. However, no
justification has been given by either party why the duty should be restricted for a period of three years. The
Authority notes that the interested parties presume that the duty, once imposed, shall remain in force for a
period of five years. However, the Authority notes that any interested party is entitled to seek a review and
revocation of duty upon expiry of one year.

With regard to the submission made by the domestic industry for low return allowed on capital employed, the
Authority notes that NIP has been calculated in accordance with Annexure Ill of Anti-dumping Rules and
consistent practice of the Authority.

With regard to the submission made by interested parties concerning 22% return on capital employed for
calculating NIP, the authority notes that NIP has been calculated in accordance with Annexure Il of Anti-
dumping Rules and consistent practice of the Authority.

With regard to the submission made by the domestic industry that the disclosure statement is incomplete as it
does not contain facts found by the Authority with respect to profitability, cash profits and return on capital
employed. The authority notes that the same has been addressed in the present final findings.

INDIAN INDUSTRY’S INTEREST AND OTHER ISSUES

Submission of the other interested parties

The following submission have been made by the other interested parties on public interest:
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a.

The product produced by the applicant cannot run on the speedy machines installed by the user
industry.

Users import the product because the quality supplied by the domestic industry is not good.
The domestic industry cannot supply product under consideration with cones of 3.5 KG.

Most of the weavers are MSMEs and small-scale manufactures of fabrics and anti-dumping duty will
impact these spinners adversely.

In the cost of production of viscose chiffon fabric, the cost of product under consideration is 60-70% of
the cost of the fabric. The impact in such products will be higher.

The Indian weavers have spent more than Rs 600 cr already and further Rs 400 cr are planned. The
imposition of anti-dumping duty will significantly impact the investments planned.

Users are forced to import because of the demand and supply gap.
The yarn supplied by the spinners cannot run on air-jet machines.
There is significant lead time in the orders placed with the domestic industry.

The imported product is higher priced as compared to the domestic industry and the users import
because of the quality.

The users were not issued economic interest questionnaire by the Authority.

The quantification of impact of anti-dumping duty presented by the domestic industry is grossly
incorrect. The Authority is requested to quantify the impact of anti-dumping from the response of the
spinners.

K.2. Submission of the domestic industry

150. The following submissions have been made by the domestic industry on public interest:

a.

b.

VFY industry is providing employment to about 50000 families directly or indirectly.

Small-scale weavers in India will rely solely on imports if the domestic industry declines. The domestic
industry provides substantial support to weavers, unlike exporters.

The domestic industry is continuously supporting the small weavers for their upliftment.

The domestic industry is regularly selling the product who have air jet machine. The product produced
by the domestic industry is able to run on advanced air jet machines.

None of the users have raised concerns regarding the size of the cone supplied by the domestic
industry. The interested parties have not provided any evidence to support their claims.

The domestic industry has quantified the impact of anti-dumping duty on end product. The impact on
blended fabrics is 0.77% on a product price of Rs 5 USD/mtr and Rs 1.36 in case of an embroidery
thread of Rs 340 per piece.

None of the weavers have quantified the impact, which is the requirement of the user’s questionnaire
response.

The subject goods produced by the domestic industry are the same as subject goods imported from the
subject country. They two are technically and commercially substitutable. Consumers use the subject
goods interchangeably. The domestic industry is a reliable supplier ensuring continuity of supplies.

Chinese producers will operate with only sole objective of maximization of their revenue. If they don’t
find a buyer at their terms, they will switch to some other markets. Whereas the domestic industry has
established themselves keeping the interest of users in mind.

The consumer has to maintain a higher degree of inventory if they depend on imports. However, when
they procure from domestic industry, the inventory holding could be kept lower. This will result in
lower amount of capital blockage as compared to procurement from China PR.

Consumer viability shouldn't rely on accessing raw materials at unfair prices. Fair market conditions
were considered while setting up of plant by users. Preventing dumping and restoring fair competition
shouldn't harm users’ operations.
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I.  Anti-dumping duty is a remedy against unfair price discrimination, promotes fair competition, and
protects the industry in India. It does not restrict imports but ensures fair priced availability to
consumers. The objective is to eliminate injury to the domestic industry and establish a level playing
field.

m. The purpose of imposition of anti-dumping duty has been recognized by Hon’ble Supreme Court in the
matter of Reliance Industries Ltd. Vs. Designated Authority and the same is relevant in the present
case.

n. Imposing anti-dumping duty will not restrict imports but will ensure fair prices in the market.

0. The users did not respond to the economic interest questionnaire, and they fail to show the impact of
anti-dumping duty on end consumers.

p. The demand supply gap does not justify dumping of the subject goods at unfair prices. If there is a gap
between demand and supply, the same can be fulfilled by foreign producers at a fair price. CESTAT
decision in the matter of GM Alloys Pvt Ltd. and others v. UOI, CESTAT has been relied on.

g. The purpose of anti -dumping duty is to maintain a level playing field and prevent dumping. The
purpose of custom duty reduction is however totally different and irrelevant to the present. VFY was
subjected to the same rate of customs duty over the present injury period. The deterioration in the
performance of the domestic industry is therefore not due to a decline in customs duty.

K.3. Examination of the Authority

151.

152.

153.

154.

The Authority recognizes that the imposition of the anti-dumping duties might affect the price levels of the
product in India. However, fair competition in the Indian market will not be reduced by the imposition of the
anti-dumping measures. On the contrary, the imposition of the anti-dumping measures would remove the unfair
advantages gained by the dumping practices, prevent the decline of the domestic industry and help maintain the
availability of wider choice to the consumers of the subject goods. The Authority has found that the domestic
industry is suffering price injury in the present case. Therefore, the imposition of the anti-dumping duty will
prevent injury to the domestic industry.

The purpose of the antidumping duties, in general, is to eliminate injury caused to the domestic industry by the
unfair trade practices of dumping so as to re-establish a situation of open and fair competition in the Indian
market, which is in the general interest of the country. The imposition of the anti-dumping duties, therefore,
would not affect the availability of the product to the consumers. The Authority notes that the imposition of the
anti-dumping measures would not restrict the imports from the subject country in any way and, therefore,
would not affect the availability of the product to the consumers.

The Authority has considered whether the imposition of anti-dumping duty shall have any adverse impact on
the interest of the public. In order to determine such impact, the Authority weighed the impact of the
imposition of duties on the availability of goods in the Indian market, the impact on the users of the product as
well as the domestic industry and the impact on the general public at large. This determination is based on the
submissions and evidence submitted over the course of the present investigation. The Authority notes that there
is no reason why the availability would reduce, particularly when the Chinese producers are operating with
surplus capacities.

The Authority had prescribed an Economic Interest Questionnaire which was sent to all interested parties to
this investigation. The domestic industry has provided information sought in the Economic Interest
Questionnaire. The Authority notes that none of the users have quantified the impact of imposition of anti-
dumping duty on end users. The Authority has relied on the information provided by the domestic industry and
noted that the impact of imposition of anti-dumping duty on users would be insignificant. The Authority notes
that the domestic industry has in the application, quantified the impact of the anti-dumping duty on the
eventual end products. As per the information provided by the domestic industry, which was also available to
the other interested parties, the impact on blended fabrics priced at 5 USD/MTR (around Rs 400/MTR) is
0.77% and Rs 1.36 in case of an embroidery thread of Rs 340 per piece. The Authority has additionally
quantified the impact of the anti-dumping duty as per the response filed by the users. The Authority has
considered impact based on the share of the product under consideration in their cost and selling price of the
downstream product. It is seen that, the impact of the anti-dumping duties on their selling price varies between
0.5% and 3% depending on the type of the product under consideration consumed and the eventual end product
produced. Therefore, if the user industry passes on increase in the cost to the downstream product, the impact
of anti-dumping duty on the eventual end product is insignificant. Further, the impact of anti-dumping on the
public at large and on the eventual end product on, ie. fabrics will be even lower.
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155.

156.

157.

158.

As regards the submission on the quality of the product under consideration, the Authority has already
addressed the submissions in the final finding above.

The Authority notes that the demand-supply gap in the country does not bar the domestic industry from seeking
redressal from dumped imports, nor it justify exports at dumping prices. As held by the CESTAT in the matter
of DSM Idemitsu Limited vs. Designated Authority, the demand-supply gap does not justify dumping. The
foreign producers can always meet the Indian demand by selling the product at un-dumped prices. Even after
the imposition of anti-dumping duty, the imports are not restricted in the country.

The Authority finally notes that imposition of anti-dumping duty is in the interest of the public at large and the
impact of anti-dumping duty on end consumers is insignificant.

CONCLUSION & RECOMMENDATION

After examining the submission made by the interested parties and issues raised therein and considering the
facts available on record, the Authority concludes that:

a.  The product under consideration in the present investigation is Viscose Rayon Filament Yarn.

b.  The scope of the product under consideration includes Viscose Rayon Filament Yarn produced either
through bamboo, cotton and wood pulp and of all deniers. Further, low glue dull yarn is included inside
the scope of the product under consideration. Both dyed and undyed yarn are within the scope of the
product under consideration.

c. Embroidery thread classifiable under 5401, which is ready to use is excluded from the scope of the product
under consideration. Any product which is required to be classified under 5403 is included inside the
scope of the product under consideration.

e

The domestic industry has provided yarns in cones with similar sizes which are being imported. The
domestic industry has also provided invoices of sales made to spinners who use the product under
consideration to spinners on air jet machines.

e. Yarn produced from SSY technology is not produced in China. Such production technology is only
available in India and Europe. Since the product is not being imported into India from China, it cannot be
included inside the scope of the product under consideration.

f.  The Spool Spun Technology is different as compared to other technologies as it requires significantly
higher investment, there is difference in the manufacturing process and difference in raw material.

g. The fact that the performance of the SSY division has been unimpacted despite increase in imports shows
the absence of competition between them. Furthermore, the domestic industry has sold yarn produced
from SSY technology in market segment where sales of PSY and CSY based yarns are low.

=

The application was filed by Association of Man-Made Fibre Industry of India and Grasim Industries
Limited. The applicant is the major producer of the subject goods in India and constitute as domestic
industry under Rule 2(b) of the Rules and satisfy the criteria of standing in terms of Rule 5(3) of the rules.

i.  Three groups of producers of the product under consideration from China have participated along with
their exporters. The Authority has not undertaken sampling and determined export price based on their
response.

jo Baoding Hengjin Silk Thread Co., Ltd. had filed a questionnaire response. It is however seen that the
company has simply converted one form of product under consideration to another form of the PUC. The
company has not undertaken production of PUC and therefore, its response has been rejected.

k.  Considering the normal value and export price for the subject goods, the dumping margin for the subject
goods from the subject country has been determined, and the margins are significantly positive. No reason
has been provided by the exporters for such a significant degree of dumping.

I.  The examination of the imports of the subject goods shows that the volume of dumped imports from China
has increased in the period of investigation. The imports have increased in both absolute terms and in
relation to production and consumption.

m.  PCN wise analysis shows that the imports are priced below the selling price of the domestic industry. The
dumped imports are therefore undercutting the prices of the domestic industry.
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159.

160.

161.

n.  While the cost of sales has increased, the landed price has not increased at the same rate. The imports are

priced below the selling price of the domestic industry and have prevented an increase in the prices.
Therefore, it is seen that the dumped imports have suppressed the prices of the domestic industry.

0. The examination of the economic parameters of the domestic industry show marginal increase in the

installed capacity, production and sales are significantly lower as compared to the capacity and demand in
India.

p.  The market share of the domestic industry has increased in the POI but it is lower than as compared to the

base year, the market share of the subject country is significantly increased in the POl as compared to the
base year.

g. The profitability, cash profits and ROCE of the domestic industry has significantly declined in the period

of investigation. The profits of the domestic industry were at the lowest in the period of investigation.
The return on capital earned by the domestic industry is lower than the bank rate of returns.
The domestic industries ability to raise capital investment has been adversely affected.

The Authority has examined the submissions made by other parties on any other factors which could have
caused injury to the domestic industry. No other factor appears to have caused injury to the domestic
industry. The Authority concludes that the material injury suffered by the domestic industry has been
caused by the dumped imports from the subject country.

u.  Imposition of anti-dumping duty would not affect the availability of the product to the customers.

v.  The Authority had prescribed an Economic Interest Questionnaire which was sent to all interested parties

to this investigation. None of the interested except the domestic industry have responded to the Economic
Interest Questionnaire. No Economic Interest Questionnaire response has been filed by any users as well.
The domestic industry has also provided a quantification of the potential impact of the duty.

w. The Authority has quantified the impact of anti-dumping duty on the users. It is seen that the impact of the

proposed measures will be between 1-3% considering the nature of the PUC being consumed. The
Authority has additionally examined the impact on the eventual downstream product and it is seen that
even if the user industry passes on the cost of anti-dumping duty, the impact on the eventual end
consumers will be insignificant.

The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, exporters, importers, and other interested parties to provide
positive information on the aspect of dumping, injury, causal link, and impact of recommended measures.
Having initiated and conducted the investigation into dumping, injury, and causal link in terms of provisions
laid down under the Anti-Dumping Rules and having quantified the impact of imposition of anti-dumping duty,
the Authority is in view that imposition of anti-dumping duty is required to offset the dumping and injury. The
Authority considers it necessary and recommends imposition of an anti-dumping duty on imports of the subject
goods from the subject country.

Considering the nature of the product under consideration and the large number of PCNs involved, the
Authority considers that it would be appropriate to recommend anti-dumping duty as a percentage of the CIF
value of the import price of the subject goods.

In view of the above, the Authority, in terms of provisions contained in Rule 17(1)(b) read with Rule 4(d) of
the Rules, recommend imposition of anti-dumping duty equal to the lesser of margin of dumping and the
margin of injury, so as to remove the injury to the domestic industry. The Authority accordingly recommends
imposition of anti-dumping duty on the imports of the subject goods originating in or exported from China PR
for a period of five years from the date of notification to be issued in this regard by the Central Government, as
a percentage of the CIF price of the goods, as indicated in Col. 7 of the duty table given below.

Duty Table

SI.

No.

Sub Heading
or Tariff Item

Description
of Goods

Country
of origin

Country of
Export

Producer

Duty as %
of CIF

2

3

4

5

6

7

5403

Viscose
rayon
filament

China
PR

Any
country
including

Yibin  Hiest

Fibre

Limited

Corporation

12.98
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yarn/thread China PR Gaoxian Changxin Thread LLC
produced
through PSY
or CSY Yibin Changxin Thread Co., Ltd
2 -do- -do- China Any Xinxiang Chemical Fibre Co. Ltd | 5.48
PR country
including
China PR
3 | do ch;gma Q%try Jilin Enka Viscose Co., Ltd. 6.72
including
China PR Jilin Chemical Fibre Stock Co.,
Ltd
4 | -do- -do- China Any Any, other than SN 1 to 3 20.87
PR country
including
China PR
5 | -do- -do- Any China PR Any 20.87
country
other
than
China
PR

N. FURTHER PROCEDURE

162. An appeal against the determination/review of the Designated Authority in this final finding shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the relevant provisions of the Act.

ANANT SWARUP, Designated Authority
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